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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castel 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, pre&ent this Tenth Report on the 
Ministry of Transport (Depa.rtment of Surface Transport) -Reser-
vations for, and employment of Scheduled Castes and Sched.u1ed 
Tribes in Shipping Corporation of India Ltd. 

2. The Committee took the evidence of the represeu.tattftll of 
the Ministry of Transport (Department of Surface Tr8JlliPOl't) and 
of the Shipping Co1"pQl'ation of India Ltd. on 29th and 30th October, 
1985. The Committee wish to express their thanks to the om.:.. 
of the Ministry of Transport (Department of Surface Tramport) 
and of the Shipping Corporation of India Ltd. for placing before 
the Committee material and informatian the Committee wanted 
In connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee 
on the 17th April, 1988. 

4. A summary of conclusions/recommendations contained ~ the 
Report is appended (Appendix m). 

NEW DI:LJa; 
April 17, 1986 -_ ... _--- - .. -.. -
a-itra 27, 1908 (S). 
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KRISHAN DATT SULTANPURI 
Chclit'man, 

Committee on. the Wel/a.f'e of Scheduled 
Cute. cmd Scheduled Triba • 

(v) .. 
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CHAPTER I 

INTRODUCTORY 

The Shfpplng Golporation of India Ud. (SCI) wu formed oa 
:2nd OctQ~, 19611 by the amalpmation otlluteftl Sbippio, Cor-
:po.ration Ltd. and Western S~ppin. CorporaUon Ltd. Its a~ri­
HCl capital is RI. 100 crores and paid-up and lublcribed capital ill 
Ra. 70 crores. The entire ahare capltal.18 held In the name of the 
Pretident of India and his nomin ... 

1.2 In 1866, the Shipping Corporation of India Ltd. WU _eel 
by the Government of India to tab over the manapmeat of tile 
Jayanti Shippin, Company which was m PrIvate Sector. 

1.3 In 1973, the Government decided to met:ge the Jayantl Ship-
ping Company with the Shipping Corporation of India Ltd. aad 
all the employees, including omeen, who were on 'the pay roll ot 
the Jayanti Shippin, Company .. on the elate of mer8M' were alIo 
tranalened to the Shippln, Corporation of IftCUa Ltd. 

1.4 AI per intormationetven in the Annual Report of SCI tor 
1984-85, the Government of India have dec:icWd to merce the Mofhul 
Line Ltd., a Government of India Undertaking with the Sbipplnl 
Corporation of India. The merfer will be broupt into effect by 
an order of the Government under the provisiOns of Company Law. 
The order is awaited. 

1.5 The Shipping Corporation of India Ltd. operate. a number 
of car,o liner services, pa_en,er-cum-cargo services, overseas and 

·-coutal tanker aervtoes, dry bulk car., services, overseas bulk 
carrier aervices and oveneaa tramp services. The diversified. fleet 
comprises of 143 veuela of a..,ate 32.12 lakbs GRT and 53.22 
lakhs D.W.T. In addition to this, 13 veuels of the aaregate 3.24 
·lakhs GRT and ~0'1 lakhs D.W.T. are on order in Shipyards In 
In.dia and abroad. This aeet t. diversifted into liner velllli, pu-
eenpr veaels, bulk c:arriers and tankers to serve the divend.ftecl 
Import and export trade of the country. 

1.8 The Ministry of Transport. (Department of Surface TranI-
port) have stated in a note that the Corporate Group or the Ship. 
~nl Corporation of India Ltd. eonaists of the following: 

Chief Executive: The Chairman Ir MUlaginfJ Director 
Executive Director (rinance) 
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Executive Director (Coastal & Passenger Services) 
Executive Director (Technical Services) 
Executive Director (Liner Services) 

Executive Director (Bulk Carrier & Tanker Services) . 

Executive Director (~rsonnel Ir Administration) 

. 1.7 During evidence when the Committee desired to know the 
total 'number of Divisions in the Shipping Corporation of India Ltd. 
md the functions of each division, the Additional Secretary. Mini-
.try of Transport (Deptt. of Surface Transport) stated as follows: 

"In theSWpping Col'lpOratton of India, there are broadly ten 
divisioDs. Six of: them are each under the control of an 
Executi'!e Di.rector and four of them are each under the 
management of a general manager or a manager and they 
repoil1to the Clhairman and Managing Dit'ector. The 
n-ames of the diviSions are Liner Division, Bulk Carrier 
and Tanker DiviSion, Coastal and Passengers Division, 
Finance Division, Technical. Services Division, Personnel 
& Administrative DiviSion, Purchase Division, Coordina-
tion Division. Vigilance Division, Publicity and Public 
Relations' Division etc. The very title of the Divisions 
de'SCribes the functions which E!ach one of the divisions 
is doing. There are clliferent types of vessels such as 
liner vessels and bulk carrier vessels. The Liner Division 
deals with liner vessels. Similarly, the Coastal and Pas-
sengers DiviSions deals with passenger traffic, say, bet-
ween Madras and Andamans and betwe,en Calcutta rmd 
And8mans." 

1.8 About the organizational set up of Ministry of Transport 
. (Department of Surface Transport) and its functions vis-a-vis ·the 
Shipping Corporatiop. of India Ltd. in so f~ as reservations for, and 
employment of, Scheduled Castes and Scheduled Tribes are con-
cerned, the Committee have been informed that the matters relat-
ing to Shipping Corporation Of India Limited are attended to by 

. a Joint Secretary assisted by a Deputy SecretaryfDirec:tor with 
supporting, staft under the overall supervision of the Secretary of 
the Ministry. Reservation orders in favour. of Scheduled Cas. 
and' Schedtded Tribes are implemented by SCI and the Ministry 
revieww the oosition from time to time to ensure that Government 
criers ift this regard are c:ompUed with h7 SCI. 
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CHAPTER U 

RESERVATIONS 

A. Adoption/ImplementatiOn of Reservation Order. 

The Committee have been informed that the Department of Per-
sonnels orders regarding reservation fOr S::heduled Castes and 
Scheduled Tribes are circulated and made applicable to all the Pub· 
lie Sector Enterprises under the administrative control of the Minis-
try of Transport (Deptt. of Surface Transport) without, waiting for 
issue of orders by the Bureau Enterprises. The orders issued by 
the Bureau of Public Enterprise in this regard are also circulated 
immediately to all the Public Sector Enterprises. 

2.2. The representative of the Ministry o~."Transport (Deptt. of 
Surface Transport) informed the Committee during evidence that 
the E»residential Directives, regarding reservations for Scheduled 
Castes and Scheduled Tribes were issued to the Shippin'g Corpora-
tion of India in 1972 under the Articles of A.o;sociation of the Corpo- . 
ration. Under the Articles of Association, the MiCnistry is empower-
ed to issue certain directives to the Corporation which are binding 
on. the Corporation. In this context, the representative of the Min-
istry Of Transport (Department of Surface Transport) stated during 
evidence as under: 

''The Presidential Directives under the Articles of Association 
were issued to the SCIon 3-8-1972. This was done on the 
basi... of cetrain instructions issued by the Bureau of 
Public Enterprises which had consoUdated the earUer 
orders and then it had given a comprehensive list of ins-
tructions which should govern the public sector undertak-
ings. So, on 3-8-1972 the Ministry had issUed a directive 
under the Articles ot AIaociatjon which vecame binding 
on the Corporation. But even prior to that, in 1964, Cler. 
tain orders of the OOP had been communicated to the 
Shipping Corporation and the Shipping Corporation had 
reported to Uit that they Were abserving instructiorul regard. 
iDg reservatioDi contained in thole orders. 'nley were not 
as detailed as the 1872 directives. W. are pleued to men-
tion that reservation orden are being oblerved from 198%. 
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lINen though these directi ~es were issued in 1972 for the 
calculation of the number of seats to be reserved for Sche-
duled CasteslScheduled Tribes, we are taking the total 
strength of the SCI into consideration, that is, no post is 
allowed to lapse. That is why we take into account the 
strength as on any particular date and find out how many 
Scheduled Castes I Scheduled Tribes are actually working 
in the organisation and the balance is carried forward as a 
backlog. This never lapses. Right from 1962 no posts 
have been allowed to lapse. That il the implication which 
the SCI has made." 

2.3. The Committee pointed out that the SCI was formed 
.on 2nd October, 1961 and the Presidential Direetives regarding reser-
v.ion for Schedu.led CasteslScheduled Tribes were issued to SCI 
'On 3-8-1972. The Committee wanted to know as to why these 
Directives were issued after a lapse of about 11 years from the date 
of formatitm of the Corporation. The representative Of the Ministry 
of Transport (Department of Surface Transport) explained the p05i-
tion as under: 

"The first relates to the delay in issuing the Presidential Direc-
tives issued in 1972. After consulting various instructions 
that have been issued the Bureau of Public Enterprises sent 
a ciruliar enclosing a list of .directives that can be issued 
of public sector undertakings. At that time only this par-
ticu.lar directive was issued by our Ministry. We checked 
up the infonnation from 'Other Ministries and other public 
sector undertakings. We issued the Presidential directive 
after this information was received. I admit that this is a 
lapse on our part and We should have done it much earlier." 

7he witness added:-

"In reply to the ftrst litateci that the directive was issued in 
Ut'r2. EarUer in 19M, the Ministry of Home Aftairs had 
passed. on certain instructions and the l8p1e have been fur-
ther sent to the SCI. The present position is as fonaws. 
We do !lot wait for BPE circulars and as and when the 
Department of Personnel issues any instructions whieh 
have a bearing on Scheduled CuteslScheduled Tribes, 
these are sent to the SCI and we follow them up. What-
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ever might have happened in the past, I would like to 
assure the Committee that instructiona wUl be puaed. oa 
to the SCI as and when these are received." 

2.4 When asked from which date exactly the SCI started imple-
menting the reservation orders, the representative of the Kiniatry 
of Transport (Department of Surface Transport) stated that the Pr.-
sidential Dire'Ctive was issued on 3-8-1972 but it was made clear to 
the SCI Ltd. that the reservation orders should be made applicable 
from the year 1962. The representative of the Ministry stated that 
after the year 1972 there had been no incident of non-eomplianc~ of 
the instructions of the Government regarding the implementation of 
reservation orders. 

2.5 It has been stated that the Management of the Corporation has 
becan vigorouly pursuing Government Directives in respect o( repre-
Ilentation of Scheduled Caste/Scheduled Tribe employees, in the 
employment of the Corporation. Steps are being taken to reduce the 
back-log in Scheduled Caste/Scheduled Tribe representation, through 
direct recruitment as well as by internal promotions of Scheduled 
Caste/Scheduled Tribe candidates/employees. Under the "Trainee 
Marine Engineer" Scheme. introduced by the Corporation in 1982-13. 
40 of 1983 batch and 38 of 1984 batch on completion of training have 
already been absorbed as 5th Engineers (Class I Ofticer) in various 
vessels of the Corporation. One of the senior officers of the Corpo-
ratioR belonging to Scheduled Caste community has been posted at the 
London Of6ce for the Corporation for a period of 3 years. The 
Management has also been constantly in touch with the Director 
General of Shipping to provide maximum number of the Scheduled 
Ca!te/Scheduled Tribe candidates passing out every year from 
T.S. "Rajendra" and "Directorate' of Marine Engineerin, Training 
Institute" whieh is the basic source for reeruitment of Navigating 
Vlicers and Engineering Offtcers to be posted on ships of the Cor· 
po ration. 

2.6 The percentages of reservations made in the Shipping Corpo-
ration of India Ltd. in favour of Scheduled Castes/Scheduled Tribes 
h;! reapect of Recruitment and Promotion made el\'ective from It62. 
are as under: _._-- ---------
-rr,~iIt~: 

(i) Oil All IDdia Ia.Qt 
(ii) .,... IJaris 

Cal Iaalbay 
(b) CaIc:utta 

15~'. 

1;-' '" .,el '. 
'5~~ 

7'l°:) 

f)~! ,n 6-" 
7% 
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~:, 'the C~mmittee have been informed that in Shipping Corpo. 
rabon of IndIa Ltd. reservation orders are not made applicable tu 
the following posts both in Shore Personnel and Fleet Personne1:-

SI,oTe Personnel 

(i) I f n case 0 recruitment, the reservation orders in respect 
of Scheduled Caste/Scheduled Tribe candidates are not 
made applicable for the following cases, as per the Gov-
ernment Directives: 

(a) Vacancy filled in by transfer or by deputation. 

(b) Temporary appointment of less than 45 days' duration. 

(c) Posts above the lowest rung of Group 'A'/Class I for 
conducting research or for organising, guiding and 
directing research. 

(ii) In case of promotion, reserva,tiop orders in respect of 
Scheduled Caste/Scheduled Tribe employees are not made 
applicable to the posts above the lowest rung in Group 
'A'/Class I, as per the Government Directives. 

FLeet Personnel 

(i) Contract Masters who are appointed for a short period 
of approximately 4/6 months. These officers Ilre already 
employed elsewhere on permanent basis and take a con· 
tract assignment with Shipping Corporation of India for 
short periods. 

(ii) In promotion to posts above lowest rung in Class I. 

2.8 The Committee note that the Shippllng Corporation of India 
Ltd. was tormed on 2nd October, 1881 and the Presidential Direc-
tives regarding reservatiOlls for Scheduled Cutes/Seheduled Tribes 
were Issued on 3·8-19'7Z. The Committee also note that these Direc:-
tives were issued after a lapse of about 11 years from the 
date of formation of the Corporatiloa. The Representative of the 
Ministry of TraasDOJi (DelIartmeDt of Surfaee Transport) admitted 

, durintr the eoune of evidence that there was a lapse on the part of 
the 'MiD~strY to ilsue tbese\ dlreetives to the .sCI and that these 
diredtves should have been Issued much earlier. The representa-
tive of the Ministry also stated during evid~ee that 'Prior to the-
issuing of thee direetlves. even ;D 1184, eertain orders of the Depart-
ment of Pel"Honnel 'Were' eomDlunieatetl to the Shipp., Corporation 
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.of Intlia ~nd the Corporatioa bad informed the Mi.nistry that they 
were observing the instruction regarding reservations contained in 
those orders. The reprelelltative of the Ministry stated that the 
COrJHmltion was making appilleable the mervation orders from 
1_ eve,n thoaqrh the Presidential Directives, were issued in 1912. 
Fol'! caluculating the number of seats to be reserved for Scheduled 
Castes/Scheduled Tribes, the Corporation is taldng into considera-
tion the total stn.ngth of the shipping Corporation of India. It 
means that SCI is making reservation for Scheduled Castes and 
SchedUled Tribes on the basis of total strength of employees ... ud 
not category-wise. 

Keeping in view the existing backlog in the Corporation almost 
in each c.ategory of post, the Committee do not accept the conten-
tion of the Ministry that right from 1962 no reserved posts have been 
allowed to lapse. The Committee feel that a large number of 
Scheduled Caste/Scheduled Tribe employees were deprived of the 
benefits of reservation for 10 long years i.e. during the period from 
1962 when the retJervation orders were first made applicable in the 
Shipping Corporation of India till 1912 when the Presidential Dir~· 
tives were artuftJly iSllued. The loss suffered by SchedUled Castel 
Schedulf'll TrH·.~ (',Ylployees during this lon,g period eRn hardly be 
('ompensated now since many of the old employees mUllt have re-
tired without getting their due promotion to which they were f'o'lltitl· 
ed. The Committee are constrained to observe that the Government 
unnot absolve itself of the grave lapse on its part in denyinr the 
admissible benefits to the reserved category of employees for ten 
Jong years and hy putting forward the argument that Shipping Cor. 
poration of India is calculating the ba«:klog on the total streneth 
of the Corporation. 

The Committee ~ommend that the shipping Corporation Of 
India should be directed to calculate the backlog of reserved POIlU 
from 1982 Le. when the relervatio.,.. orders were flrst made applirable 
in the Corporation. .."el clear the existing backl~ in each eategory 
of post in the shortest possible time. 

B. Liaison Offr£er and Cell 

2.9. The Committee have been informed that in order to closely 
monitor the implementation of reservation orders, the Ministry ha. 
appointed in the Ministry Liaison Officers of the rank of Depu~y 
Secretary I Director. In the case of Shipping Corporation of Indla 

I Oft\ L" Oft\ e Ltd. Director (Shipping) is the Liaison cer. 18J5On c r 
periodically reviews the implementation Of the reservation orders. 
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ThIs ;s carried out by insp'ction of rosten maintained by the Ship-
'ping Corporation of India Ltd. The Shtppnig Corporation of Indja 
also submits quarterly returns and annual returns in the pres-
cribed proformas which are 8180 scrutinised by the Liason Officer 
and his remarks are conveyed to the Shipping Corporation of India 
fllr taking necessary action. The action taken on the suggestionll 
of the Liaison Oftlcer of the Ministry are also closely monitored. 
The Government Directors on the Board of Shipping Corporation 
of India have also been asked to closely watch the implementa-
tion of the reservation orders by Shipping Corporation of Jndia. 
ThiR aspect· is also reviewed in the periodical performance Review 
meetings by the Ministry. 

2.10 As per the revised Draft Directives issued by the Ministry 
of Finance. Bureau of Public Enterprises vide their OM. No. 6116/81-
BPE/GM-I (SCI Cell) dated 16th February 1982 regarding 'Reserva· 
tion for Scheduled Castes and Scheduled Tribes' in appointments in 
Public Enterprises, the' ofticer--in-charge of administration (or 'lny 
other officer designated for the purpose) in each undertakihg will 
act as Liaison Oftlcer in respect of matters Telating to representation 
of Scheduled Castes and Scheduled Tribes. He will be speciftcally 
responsible for:-

(i) Ensuring due compliance with the orders and instructions 
pertaining to the reservation of vacancies in favour of 
Scheduled Castes and Scheduled Tribes 'and other benefit! 
admissible to them under this Directive; 

(ii) Collecting, consolidating and despatching the annual re-
turns relating to representation of Scheduled Castes and 
Scheduled Tribes; 

(iii) Acting as a Liaison Officer between the undertaking and 
the Ministry concerned for supply of otlier information, 
answering question, and queries and clearing doubts in 
regard to matters concerning by these orders; 

(iv) Conducting annual inspection of tile rosters maintained in 
the enterprise with a view to ensuring proper implemp.n-
tation of the reservation orders. 

(v) It should be ensured that the normal administrative ins-
pections which are carried out periodically, give a8U!8~­
ment of the performance of the enterprise in the matter 
of strict observance of orders. regarding the reservation 
of Scheduled Castes and Scheduled Tribes and in ftllin~ 
vacancies reserved. for these communities. 
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(vi) EDeurinc extension. of DeCeIl8l')' aasiltaace to the Co~ 
sioner for Scheduled Castes and Scheduled Tribel in the-
inveltiaation of complaints received by the Commissioner 
for Scheduled Castes and Scheduled Tribes in regard to 
service matters, and in the collection of information for 
his annual report. 

2.11 In reply to a specific question whether there was a Cell to 
look after the interests of Scheduled Caate/Scheduled Tribe em-
ployees iri the Corporation, the Ministry have informed in a note 
that a separate liaison officer of the rank of Deputy Manager looks 
after the interests of the' Scheduled C~/~edu~ Tribe em-
ployees in t.he Corporation.· 

2.12 During evidence the representative of the Ministry of Trans-
port (Department of Surface Transport) explained as undcl'; 

"It depends on the volume of work that arises. What I under-
stand from the Chairman and Managing Director is that 
there is a separate liaison officer who attends to all the 
complaints received about the Scheduled Caste/Scheduled 
Tribe reservations. From the year 19M onwards he has 
received five complaints and all of them have been satil-
factorlly attended to. We can call it a 'Cell' if we like. 
But t.he Shipping Corporation of India does not formally 
caU it a Cell. We can formalise. it so that it gets publicity 
and gets institutionalise. The Shipping Corporation Of 
India can rename It as a Cell." 

2.13 In reply to another question whether there wu a reserva-
tion Cen in the Ministry of Transport, Department of Surface Trans-
port) to keep a watch over the matters pertaining to Scheduled 
Castes and Scheduled Tribes in the Department and in the Public 
Sector Undertakings. the Committee have been informed that the 
overall monitoring of the implementation of reservation orders ilJ 
done under a Joint Secretary. UallOn OftIeers of the level of Direc-
tor IDeputy Secretary have also been appointed to enlUre imple-
mentation of reservation orders in respect of offices, undertakings, 
organi~tions etc. 

2.1 f As rega~ staff strength of the Cell in the MJniatry of 
Transport. the Committee have been Informed that one DeIk 
Atta(..-iJe attend. to this work under the supervision of • Deputy 
Secretary IDirector. 
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2.15 During evidence the Committee desired to know whether the 
,Staff strength of the Cell was adequate. To this, the representa-
tive of the Ministry of Transport (Department of Surface Transport) , 
replied as follows: 

"Creations of certain posts were involved. The Finance Min-
istry did not agree. There is officer looking after the 
returns that are rereived from each public sector under-
takings. There is senior officer at the level of Deputy 
Secretary or Director. There is post of Liaison Officer. 
He goes through it. There is the Joint Secretary. He deals 
with the particular public sector undertaking. There is 
liaison officer whose du.ty it is to monitor implementation 
of the progrlUIlme in that public sector undertakings plus 
there is this Joint Secretary in the Ministry who deals 
with the public sector undertakings". 

2.16 The Committee note 'that in the Ministry of Transport (De-
'partment of Surface Transport)· ODe desk attache atttlllds to the work 
relatiug to tlae implementation of reservation orders in favour of 
Scheduled Castl'S and Scheduled Tribel; under the supervision of a 
Deputy Secretary/Director. In reply toa specific query by the Com-
mittee during evidence whether the std .tftneth of the cell workinl 
in the Ministry was adequate, the representative of the Ministry 
'stated that "creation of certaill posts wer~ involved. The Finan~e 
Ministry did not agree". Silnllarly, 'in reply to a question whether 
there W8!i1 a cell to look after the interests of Schedu~k1 Castel 
S~h(>duled Tr:be employees in the Shipping Corporation of India, 
the represelntative of the Ministry stated that "It depends on the 
,'olume of work that arises. What I understand from Chairman " 
Managing Director is that there is a separate Liaison Officer who 
attends to all the complaints reCeived about the Sc~uled Castes/ 
Scheduled Tribes reservation we can can. it a 'C81I'-if we 
like. But the Shipping Corporation does not formally call it a tell. 
we can fonnalise it so that it gets pubUdty and gets institutionalis-
ed. The Shipping Corporation of India can rename it as • celt," 

The Committee feel that the reply given to their suecifk queries 
regarding sfilting up of cells both in the Ministry as well as in .the 
Shipping COJ'ltOl'aUOn of Intli. were not only vque but also evas:ve, 
'The Committee, need hardly stress that me.... appointment of 
LlR",on Oftlrers in the Ministry II.! also in tbe Shillpin« COl'ponfion 
-01 IndIa is not enough. What Is needed is concerted action on the 
'Pll1't "f Liaison Ofticer to .. nllure due tom1)Uant'e of the orden anti 
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instruetiOD8 pertaining to reaervatioa of posts for Sebeduled Cutes 
and Seheduled Tribes and other relaxations/concessions aclmisaible 
to them. For this purpose, as p~ Governmellt directive, a cell COIl-

sistina of suitable and adequate atafi hu to be set up in .tach or .... i. 
ution headed by a Liaifoa OfBeer ia order to e ...... e proper imple-
mentation of the reservatiOn policy u well as for redreaaal of 
genui,ne grievances of Scheduled Cutes and Scheduled Tribes. One 
Officer CBIlDot be calletd a 'Cell' as sUft8Sted in evideace by the 
representative of the Ministry. 

The CODmlittee, therefore, recommend that a reservatioll cell 
with adequate staff should be set up in the Shippin, Corporatlob of 
India without any further delay to look after the implementat:on of 
reservation orders in favour of Schedule4 Castes and Sehedulecl 
Tribes both in letter and spirit. 

2.17 The Committee further reeommend. that with a view to 
implement the reservation orders more eftedively, the cell workinr 
in the Ministry of Transport (Department of Surface Transport) 
should abo 'be .trenl'thetled by induetin, more staft. The Com-
mittee are Dot utisRed with the reply of the representative 01 the 
Ministry that the Finanee Ministry did not agree for creation of 
cdrtain posts for the cell. The Committee desire that the Mlnistr,. 
should pursue the matter witb tbe Ministry of Finanee vigoroully 
in order to get the addittonal Itaft unctioned for their Cell by rlvln~ 
full jnatifteation in view of .arge volume of work involved In the 
matter of implementation of relIervation orden and otber matters 
('onneded with welfare of Sehecluled Cast.. and Scheduled TrlbM 
employees. 
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CIIA.PTBR m 
RECRUITMENT AND PROMOTIONS 

A. Recruitment Proeedure 

The Staff working in the Shipping Corporation of India Ltd. con· 
sists of two types of personnel viz. Shore Personnel and the Fleet 
Personnel. 

3.2 Recrudtment of Fleet Personnel is always made on All India 
basis and not on regional basis. 

3.3 The staff in following categories of posts in the Corporation 
fa directly recruited on the regional basis: 

(0 Group C/Class II-All Clerical staff with pay scale of Rs. 
132-Rs. 530 p. m. 

(U) Group D/Class IV-All non-clerical staff with pay scale of 
Rs. 82-Rs. 238 p. m. 

3.4 As per information furnished by the Ministry of Transport to 
the Committee the procedure followed by the Shipping Corporation 
of India Ltd. for recruitment of staff in various categories of posts is 
as under:-

(A) SHORE 'PERSONNEL 

(a) Vacancies are notified to the Local Employment Exchanges 
and if the Employment Exchanges are not able to sponsor 
8uitable candidates, the non-availability certificates are 
obtained from them and thereafter, P9Sts are advertised 
in the Regional Newspapers. 

(b) Written examination is held for the posts of Assistants. 
For maklng recruitment to the posts of 'Stenographers, 
Typists, Telex Operators, etc. tests of speed and accuracy 
are taken. 

(c) Recruitment is based on merit, experience and suitability. 
Minimum and maximum age ldmit, educational qualifica-
tions and other qualifications and length of experience to 
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be p08seued by the candidates, in each, case are Pl'ellCribed 
,by the Management of the Corporation. All aelectiODS ant 
subject to the c.andidates passing the prescribed medical 
tests. 

(d) The Chief Executive of Shipping COrporation of India is 
the appointing authority in all the calles. However, for 
Calcutta ~gional Office, this authority has been delegated 
to and is exercised by the Regional Director. Calcutta. 

(e) All fresh appointments are on probation for a period of 6 
months. 

" 
(B) FLEET PERSONNEL 

<a) Recruitment of Navigating and Engineer' Officers in the 
Fleet Personnel is mainly done at the lowest level tnz., 
Cadets in the case of NavigatIng Ofticers and 5th Engineer 
Ofticers in the case of Engineer Officers. 

(b) Cadets are recruited from among the candidates who after 
. undergoing training pass out from the trainingship "Raj en-
dra". In the past; Shipping Corporation of India have 
taken some Direct Entry Cadets through advertisement in 
leading newspapers at national as well as regional levels. 
The Cadets when. tb"Y pass their Ministry of Transpnrt 
2nd Mate Foreign Going Certificate of competency are 
appointed as 4th omcers on Shipping Corporation of 
India, subject to vacancies. 

t.,. 

(c) 5th Engineer Ofticers are recruited from among the randi-
dates who are equipped with prescribed professional quaD-
fication. These are mainly from th'ose wllo have obtained 
training at the Oil'eCtorate of Marine 'Engineering Train-
ing. Shipping Corporation of India have also &elected· and 
trained Trainee Marint Engineers (Graduates Engf'neel'll). 
The selection of Trainee Marine Engineers was made 
through advertisement in Jeading newspapers at national 
and regional level., 'lbe Trainee Marine Engineers att~r 
completion of their one year training are appointed as 5th 
Engineer Oftlcen on Shipping Corporation of India's ships. 
In the past due t'o shortage of availability of certiftcated 
Engineer Oftlcers, Shipp1ng COrporation of IDdla 684 taken 
professionally qualifted. penon. havin, obtained part 'A-
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of their Ministry of Transport 2nd C~ Engineers certifi-
cate after complet~(>n of trai~ng in approved Marine 
Workshops, on direct applications/through advertisements 
in leading newspapers. 

(d) For posts which come under the categories of other officers 
and those for Whom the M.O. T. Certificate is not required 
all efto,rts are made by Shipping 'Corporation of India to 
obtain candidates through adlVertisements in leading news-
papers at National and regional levels specifying reser-
vation quota for S:!heduled Caste/Scheduled Tribe candi-
dates and the concessions/relaxations available to them. 
For certain categdries of Petty Officer posts, the candidates 
are selected from amongst the crew serving on Shipping 
Corporation of India's ships. 

3.5 The Committee have been. informed in a note that the fol-
lowing procedure is followed fo~ filling up the reserved posts in 
various categories of posts in the Shipping Corporation of India 
Ltd:-

Shore Personnel 
(i) In case of direct recruitment on Regional Basis in Group 

'C' It 'D'/Class III & IV posts are reserved for Scheduled 
Caste/Scheduled Tribe candidates on Regional Basis, a8 
per Government Directives. 

(ii) In case of direct recruitment on All India Basis, in Group 
'A' 8£ 'B'/Class I & II, 15 per cent posts are reserved for 
Scheduled Caste candidates and 71 per cent posts are re-
served for Scheduled Tribe candidates as per the Govern-
ment Directives. 

,. 
(iii) In case of . .recruitment on Regional Basis, for Group 'C' & 

'D'/Class III II: IV, all the vacaneies lncluding ScheCiuled 
Caste/Scheduled Tribe arenotifted to the Regional Em-
ployment Exchanges. In CIUIe Employment Exchanges are 
Ilot able to provide requiJed number of suitable candidates 
including Scheduled Cute/Scheduled Tribe, the vacancies 
:Ire :ldvertised in the Regional Newapapen after obtaining 
the non-a.vailabillty certitcate from the concerned Re-
gional Employment Exchanges. 

(iv) In case of direct recruitment on All India Basta, for Group 
A II' BlClus I and II, all vacancies including Scheduled 
Caste/Scheduled Tribe are advertised in the Newspapen 
at the national leveL 
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(v) The written test and the persolUlel iateniewl He conduct. 
ed depe;,dingupon the nature of the post:. 

Fleet Personnel 
~ .. 

Tb:e vacanoi. to be ftUeet in for Fleet Penronnel are advertised in 
the leading newlPBperl at nati~nal and regional levels. In the ad-
vertisements, reservatioM' of posts far Scheduled Caste/Scheduled. 
Tribe is indicated viz., "ExclulWely reserved for Scheduled Castel 
Scheduled Tribe candidates" Or "Reservation of pOsts as per the 
Government of India instructions" or the exact number of posta or 
percentage of posts reserved for Scheduled Caste/Ccheduled TrIbe 
candidates is specified. 15 per cent & 71 per cent vacancies are re-
served for Scheduled Caste and Scheduled Tribe community candi-
dates, respectively. 

The Committee have been informed that in Shore Personnel all 
recruitments to Executive Posts in the Shipping Corporation of India 
are always made on All India basis. Generally, recruitments from 
open market are restricted to the lowest category of Officer's l"Ulk 
depending upon the functional requirements of individual depart-
ments. JUnior Officers in the scale of Rs. 550-850 and Naval Archi-
tects in the higlier scales are recruited by open advertisement. It 
has been stated that MB-s! C-s have been recruited. in the rank of 
junior Officer, depending on their fields of specialisation. 

3.6 In reply to a question whether new entrants have to sign any 
bond for serving the Shipping ~orporation Of India, the followmg 
iDformation has been furnished to the Committee:-

(i) Shore Personnel-The new entrants do not have to sign any 
bond for serving in Shore Personnel Cacke of the Corpora-
tion. 

(It) Fleet Personnel-The Trainee Marine Engineers have to 
sign an Article of Agreement according to which, If the 
company 80 requires, after completion of their training and 
obtaining Ministry of Transport. Second Class Engineer 
Part 'A' Certiftcate of competency, they shall serve the 
Company for a minimum period of 8 years after obtatDlng 
the certificates and immediately reporting to the Company 
with 8uch certiftcate. 

In default, the Trainee Marine Engineer shall pay to the Com-
pany all training expenses and all other expenses includ-
ing cost of victualling incurred by the compey or a I1IIIl 
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" of Rs. 50,000 whichever is more and the deposit of Rs. 2500 , 
paid by him at the time of signing the Articles ot Agree-
ment shall .tand forfeited. 

If the company is not in a position to provide the Trainee 
Marine Engineers with employment as Junior Engineer 
Officer' within a period ot three months from the date Of 
his reporting with Part 'A' of the Second Class Engineer 
M. O. T. Certificate, he shall be free to take employment 
elsewhere and the Articles of Agreement shall be deemed 
to have terminated. 
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3.8 The Committee pointed out that the statement showing the 
recruitment of Junior omcers made in the Shipping Corporation of 
India during 1983, 1984 and 1985 indicates that in 1983 and ijJ84 two 
posts for Scheduled Castes and one post for Scheduled Tribe were 
reserved during each year but no Scheduled Castel Scheduled Tribe 
wq selected fOr these posts.' Similarly, in 1985 also out of one post 
reserved. for Scheduled Caste and one for Scheduled Tribe no Sche-
4uled Caste I Scheduled Tribe was selected for the post. The Com-
mittee wanted to know the reason fOr not selecting even a single 
Scheduled Caste or Scheduled Tribe in this category. To this, the 
representative 'Of the Ministry Transport (Department of Surface 
Transport) stated as fol~ws:.- • 

"MBA, Chartered Accountant, Computer Scientist, etc. were 
qualiftcatiolUl required. Scheduled Caste/Scheduled Tribe 
candidates were not available. Previously it was conftned 
to three campuses-lIM of Ahmedabad, Calcutta and Ban-
galore and the institution at Jamshedpur. We then de-
cided to widen the base and go to other institutrons award-
ing MBA. Then there will be more wider field from which 
to select. Team will go and interview them. Advance 
mHmation is 'given to them. This system is followed by 
many reputed companies wpen we want people with spe-
cialised type of qualifications." 

3,9 In reply to a question whether there is any scheme in Ship.. 
ping Corporation of India for recruitment of Graduate Engineers as 
Trainees, the Committee have been informed dn a note that the 
Shipping Corporalion of India hu a system of injection in the shore 
pel'8'Onnel as Management Trainees. However, there is no regular 
training scheme for Engineers as mostly they obtain their require-
ment of Engineer Oftlcers from the Trainees who pass out from the 
Directorate of Marine Engineering Training Institute. However, in 
order to reduce the backlo'g in Scheduled Castel Scheduled Tribe re-
presentation, a train'ing scheme was evolved viz., 'Trainee Marine 
Engineers Scheme' for Graduates in Electrical and Mechanical En-
gineering from Universities/Colleges I Technical Institutions, selected 
through advertisement in leading newspapers at national and re-
gional levels from among Scheduled Castel Scheduled Tribe commu-
nities only. The selected candidates have to complete their in-hous-
ing training at BombaylCalcutta for one year. This training achernct 
has been designed and organised on similar Unes of the DMET Gra-
duate Engineer course. 
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. ~ .10 Atter succe-.ful completion of aile year trailiing, thea 
Tramee Marine Engineers have been absorbed as Slltpplng Corpora-
tion of India's regular employees and posted as 5th Engineer Ofticers 
(Group AIClass I) on board the ships in the pay seale of 5th En-
gineer OfIicer. 1 

3.11 AJJ far 88 dintCt recruitment in Group 'A' and 'B' is con-
cerned, the same bas been confined to the recruitment of profenion-
ally qualified candidates such as Chartered Accountants, COst Ac-
countants MBAS, Naval Architects and Computer PeI'lOl'lnei, like 
System. Analysts, Programmers, etc. Since enough suitable Scheduled 
Castel Scheduled Tribe candidates are not available from open mar-
ket, who are having prescribed minimum educational qualifications 
and experience required for filling up these technically I professionally 
qualified posts, the Corporation has not been able to recruit the re-
quired number of Scheduled Castel Scheduled Tribe candidates to 
fill . up tbe reserved vacancies . 

. 1" _ 

3.12 ~e Committee bave been informed in a note that during 
the year 1981-82,· the Shipping Corporation Of Ind!a took cOncrete 
steps to recruit Petty Oftlcera in other categorieS like Assistant 
Pumpman, Wiremen, Trainee Radio Oftlcers. These posts alao re-
quire teclmicany qualified candidates and Shipping Corporation of 
India through advertisements for recruitment in a~ leading neW8-
papers at the national as well as regional levels recruited in 1982-83, 
5 Scheduled Caste candidates out of 23 Wiremen so far recruited from 
the list of 39 selected Wiremen and 13 Scheduled Caste I Scheduled 
Tribe Auistant Pumpmen out of 37 Assistant Pumpmen recruited 
from the liSt of 44 selected Assistant Pumpmen. 

3.13 It hu been staied that the Management of the Corporation 
has been constantly trying its best to recruit the maximum number 
of Scheduled. Castel Scheduled Tribe candidates by way of repeated 
advertisements, .in all leading newspapers, at National as well as Re-
gional levels. As a result Of this, the Corporation bas been able to 
recruit 8 Scheduled CastelScheduled Tribe candida. out of total 
16 MBAs selected during the year 1982-83. . Similarly, the Manage-
ment has recruited 4 MBAs belonging to Scheduled Cut8!Scheduled 
Tribe communities out of 10 MBAs selected during the year 198.1-84 
as Assistant Managers i.e. is in Group IA'IClass I cadr4! of the Corpora-
tion. In addition to the above reeruitment of the SebNuled Castel 
Scheduled Tribe candidates tn the Mmagement cadre,. the Corpora-
tim alao illilenda to take such steps in fnture to reeruit more Sche-
duled CutelSchedule4 Tribe candidates in the servtces of the Cor· 
poration. 
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3.14 When asked whether the reserved posts were advertised 
through Newspapers and the copies of the advertisements were also 
HIlt to the concerned Employment Exchanges, the Committee have 
been informed that in the case of Shore Personnel subject to non-
availability in the Regional Employment Exchange, p6sts are adver-
tised through Newspapers. 

3.15 In case of Fleet Personnel when vacancies for any posts 
are advertised, the number of posts reserved for Scheduled Castel 
Scheduled Tribe is specifted. Either the exact number of posts re-
'served for Scheduled Castel Scheduled Tribe is specified in the ad-
vertisement or dt is stated that the reservation of posts is "As per 
Government of India instructions" or "Posts reserved exclusively for 
Scheduled CastelScheduled Tribe candidates." 

3.18 It has been stated that the copies of advertisements issued 
by the Corporation are also sent to the recognised all India Associa-
tions of Scheduled Castes and Scheduled Tribes. 

3.17 The Committee have been infonned that in Shippini Cor-
poration of India the vacancies reserved for Scheduled Oastes and 
Scheduled Tribes are not announced 'Over All India Radio. 

3.18 The Committee have been informed that in case of Shore 
Personnel the appointing authority do not indicate the precise rea-
sons for the rejection of the Scheduled Caste and Scheduled Tribe 
candidates io the Employment Exchange. 

3.19 In the case 'Of Fleet Personnel, Shipping Corporation of India 
'do not IP8dfy their requirement to the Employment Exchanges as 
the main source of recruitment is Govarmnent of India TrainiDg 
Institutions or through open advertisement in leading newspapent 
at National and regional levels or from, 8J1\OIlgst crew members 
already employed on Shipping Corporation of Pndia's ships. 

3.20 The Committee pointed out that in Shipping Corporation of 
India Ltd. the appointmentlinterview letteTS issued to the candi-
dates are not sent by registered post. The Committee wanted to 
know as to how it is ensUred that all candidates received these 
letters in time and no such letter is lost in transit. 

The representative of the Ministry stated that aa 'SOOll as it came 
to the notice of the Ministry of TranspQrt. the Ministry issued the 
instructions to the effect that the appointmentlinterview letters 
issued to the candidates should be sent only by i'egistere'd post. It 
has been stated. that earlier the Shipping COTpOration of India was 
sending telegram to the candidates for appointment 1 interview. 

20 

3.14 When asked whether the reserved posts were advertised 
through Newspapers and the copies of the advertisements were also 
HIlt to the concerned Employment Exchanges, the Committee have 
been informed that in the case of Shore Personnel subject to non-
availability in the Regional Employment Exchange, p6sts are adver-
tised through Newspapers. 

3.15 In case of Fleet Personnel when vacancies for any posts 
are advertised, the number of posts reserved for Scheduled Castel 
Scheduled Tribe is specifted. Either the exact number of posts re-
'served for Scheduled Castel Scheduled Tribe is specified in the ad-
vertisement or dt is stated that the reservation of posts is "As per 
Government of India instructions" or "Posts reserved exclusively for 
Scheduled CastelScheduled Tribe candidates." 

3.18 It has been stated that the copies of advertisements issued 
by the Corporation are also sent to the recognised all India Associa-
tions of Scheduled Castes and Scheduled Tribes. 

3.17 The Committee have been infonned that in Shippini Cor-
poration of India the vacancies reserved for Scheduled Oastes and 
Scheduled Tribes are not announced 'Over All India Radio. 

3.18 The Committee have been informed that in case of Shore 
Personnel the appointing authority do not indicate the precise rea-
sons for the rejection of the Scheduled Caste and Scheduled Tribe 
candidates io the Employment Exchange. 

3.19 In the case 'Of Fleet Personnel, Shipping Corporation of India 
'do not IP8dfy their requirement to the Employment Exchanges as 
the main source of recruitment is Govarmnent of India TrainiDg 
Institutions or through open advertisement in leading newspapent 
at National and regional levels or from, 8J1\OIlgst crew members 
already employed on Shipping Corporation of Pndia's ships. 

3.20 The Committee pointed out that in Shipping Corporation of 
India Ltd. the appointmentlinterview letteTS issued to the candi-
dates are not sent by registered post. The Committee wanted to 
know as to how it is ensUred that all candidates received these 
letters in time and no such letter is lost in transit. 

The representative of the Ministry stated that aa 'SOOll as it came 
to the notice of the Ministry of TranspQrt. the Ministry issued the 
instructions to the effect that the appointmentlinterview letters 
issued to the candidates should be sent only by i'egistere'd post. It 
has been stated. that earlier the Shipping COTpOration of India was 
sending telegram to the candidates for appointment 1 interview. 



21 

In this regard, the .reprelentatlve of the Ministry further stated 
as uDder:- .-.-' 

"Shipping Corporation Of India has been sending intimattomJ 
. by telegram. Most pf the categories are covered ." 
local recnlitment that is IPODIOred by the employmeftt 
exchange. I was checking with the SbJpping Corpora-
tion of India whether they have been ~ving com-
plaints about non receipt of letters. There are no com-
plaints becauae most of the· candidat.ea are coming from 
the local employment exchange. AI Ik)C)n .. it came to 
our notice, We haVe told them. that they should invariab-
ly go by the registered post and auftldent time Ihould 
be given." 

3.21 The' Committee have been Informed that the minimum. 
,period of notice given to the Scheduled c.te and Scheduled '1'rlbe 
candidates for appearmg in an interview as well al for folninlC the 
assignment 11 as under:-

Shore Personnel 

(1) Staff-Minimum 8 to 10 days period. of notl.oe is given to 
the Scheduled CasteI8cheduled Tribe C!8Ddidatei aps-r-
ing for an lDterview as well as for joiMig die a.ienmflllt, 
in the staff cadre of the Corporation. 

(Ii) 0ficerB- The minimum period of notice given to Selle-
duled CaatelScheduled Tribe candidates, appearing for 
an interview as well as for joinilll the antgn1l\fJflt em 
leleetion, i. the same as for the general candidatel. that 
is, about fortnight and three months. respectiwly. No 
HipaTate standards for Scheduled CastelSchecluled Tnt. 
candidates an! laid down. However, in practloe a very 
lenient and liberal' view 11 adopted in cue of Scheduled 
OasteIScheduled Tribe candidiates with regard to join-
ing the service and ample exten.1on of time ts gran ... 
whenever required by the Scheduled Caste!Sebeduled 
Tribe candidates. 

·Pleen Personnel 
. . \ 

(iii) A minimum period. of one month'. notice is given. to aU 
candidates including Scheduled Cute!Scheduled Tribe 
candidates. for appearing for the tnterview. For joining 
an assignment, sufficient notice is given to both, general 
as well as Scheduled Castel9dteduted Tribe candidate. 
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No appointee from these categories has so far been re-
jected for not joining on a specl1ied date. Those not 
adhering,· to date of joining are issued reviaed instructions 
to join on a subsequerit date. 

3.22·In reply to a question the Committee have been informed 
~at the Ministry Of. Transpol't (~nt of Surface Transport) 
t"\de their Letter No. SW/SYO(II)-90/85 dated 7th OIrtober 1985 
have issued insvuctioDs to 11)e ,Shipping Corporatian. of Inch Ltd. 
that the period of notice given to ,he Scheduled Caste/Scheduled 
Tribe candidates for appearing for interview 8S well as tor joining 
the assignment in the staff cadre of the Corporation should be in-
creased from 8-10 days to a minimum period of three to four 
weeks. 

3.23 DUring evidence the Committee were infonned that there 
were no regular Sweepers j,n Shipping Corporation of India and 
the cleaning work was done by a Contractor who engage the Swee-
pers directly. The Co~ittee wanted to know the reasons why 
Shipping Corporation of India was giving preference' to the contract 
system. In a subsequent note furnished to the Committee it has 
been stated that regular sweepers have not been employed by 
Shipping CQ1'!P01'ation of India for doing the sweeping I Cleaning 
work. At preseni the cleaninglsweeping work is done by 58 part-
time workers engaged by the Contractor. The Corporation has en· 
gaged Mis Pop' Cle,aning of Bombay for the sweeping/Cleaning work 
and the same contractor is continUIng for the last.3 years on tender 
bais. The contractor does !lot belong to Scheduled CastelScheduled 
Tribe community and' he has also expressed his inability to give 
d~ans regarding the no. of Scheduled CastefScheduled Tribe part.-
time workers engaged by him as no such record is maintained by 
ptm. 

3.24 When asked to state the .re8lJons for not employing regular 
sweepers in the Shipping Corporation of India, the Committee 
have been informed that the job requirement is for about 2 hrs. in 
the morning and for about 2 h",~ in the evening. Accordingly, this 
iob is carried out between 7-30 8.m and 9.30 a.m. in the moming 
~nd between &-30 p.m. and 8-30 p.m: in the evening on week days. 
Hence, it cannot be considered as a job of perennial and permanent 
nature. It has been stated that eftn if the Cnrporationemploys 
the workers on regular basis, it 'Wfll. mean tbatafter attending the 
work for about 2 hrs. in the mbl'ntllg and 2 hrs. in the evening on 
parttime baSis, there win be Ii !creed idleness with a very high 
cost cotnponent as they writ have to be paid a regular salary. If' 
they are appointed on regular basts, they will also have to be paid 
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-over-time for morning and evening hours of working as it will be 
spread over beyond the normal working hours of the da~" This 
will also mean a very high prohibitive cost component. It has 
also been stated that in, case the contract system is abolished aU 
58 workers will have to be regularised with additional provision 
for leave reserve. This situation will lead to high cost component 
as mentioned earlier. 

3.25 Asked if any study had been made regarding the \lolume 
of work and other ftDan~ial implications the Chairman & Mananging 
Director, Shipping Corporation of India stated -that the Corpora-
tion has adopted the contract system after giving due consideration 
to all important matters. He. however, assured the Committee to 
review th~ matter on<:e again. 

3.26 The Committee Dote that iD Sbippiac Corporation or India 
the new entrant. iD th, TraiDeel Marble Eqineen Grade in Pleet 
Penounel have to sian a a.. .. /an Article of Apeement accordintr 
to which, if the CompaDY so requires, after eompletton ~f their traiD-
il1fl and obtaining a Second Class Engineer Part 'A' ('ertifieate of 
eGmpeieDCY from the M"mistry of Transport they shall have to lene 
the Compuy for a minimum period. of 8 yean. IP case of derault 
thase 'J'rAIinee Marine Ear.~eers .Wl pay to the Company all train-
ing expenseS and all other ........ bu:ludlnI' eM of vletualUng 
incurred by the :""pany or a sum of ... 10,_ whichever is more 
.. "d the deposit of Bs. 2500 paid 'by him at the time .f signinr the 
Article of AlrJ"e8lMnt sIaaJI atand forfeited. 

1'h.e CoJDmiUee feel that iD the cue of &heduled Cate/ScbeduIM 
TriJIe __ dWa&eJ the pnseriW peded of • ,. ..... clJlDPllllorY. ..mce 
with. Shippinr Coi'poration 01 IHia ........ ca...e ...... p in eercaia 
cues. Aa Mleh, the Committee reeGlftmend that the perIed of ..... 
in the Article of A ....... t ill CIIIe of ScheIb.IN C .. /8c ..... u ... 
TriIte ........ 21 ........ he redaeed to 5 ,_no 
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3.27 The Committee also recommend that in calle • Scheduled 

Cute/Scheduled Tribe ca,ndidate leaves services before the comple-
tion of the prescribed period, then the maximum amount of deposit 
to be paid to the Company on accou,nt of trainm. and. other expenses 
should be redw:ed to 25,000 instead of Rs. 50,000 as fixed. at present. 

3.28 The Committee further recommend that the deposit money 
to be paid by • Scheduled Caste/Scheduled Tribe Trainee Marine 
Engineer at the. time of signing the Article of Agreemeut should be 
as. 1,000 instead of 25,000. 

3.29 The Committee have been informed that the Shipping Cor-
poration of India has been constantly trying its best to recruit the 
~ximum No. of Scheduled Caste/Scheduled '.l'ribe candidates by 
way of repeated advertisement in ailleadinl newspapers, at National 
as well as Regional levels., Copies of advertisemeltnts are sent to the 
concerned Employment Exchanges. The copies of advertisements 
issued by the Corporation are also sent to the recognised All India 
Associations of Scheduled Castes and Scheduled Tribes. However, 
the Committee are surprised to note that the vacanci~ reserved for 
Scheduled Castes and Scheduled Tribes are not annov.nced over AU 
India Radio which is flagrant violation of Government's instructions. 

The Committee recommend that the vacancies reserved for Sche-
duled Caste" and Scheduled Tribes should be'advertisdd through the 
medium of All India Radio as per instructions eo,utained in the Depart-
ment of Personnel and Administrative Reforms O.M. No. 36022/4/76. 
Estt (SCT) Hted the 7th August, 1976 and No. 38CVl/!8179-EST (SCT) 
dated 11th February, 1984. 

3.30 The. Committee also recommend that copies of the advertise· 
ment issued by the Corporation should be sent to the Joeal Scheduled 
Caste/Scheduled Tribe·MPs and MLAs as well as to the Members of 
the Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes 50 that they .... y also advise Scheduled Cute/Scheduled Tribe 
candidates to seek emplo~t in the Corporation. 

3.31 The Committee note that Incase of Shore Personnel tbe 
appointinc authority do not indicate the predse reasons for the rejec-
tion 01 the Scheduled Caste anel Scheduled Tribe candidates to Em-
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ployment Exchanps. The Committee recommend that the appoint-
ing authority in the Shipping Corporation of India should always give 
precise reasons for tbe projec.tion of ~heduled Caste/Scheduled 
Tribe candidates ,to Employment ExchaDge 80 that the Employment 
Exchange can sponsor right type of candidates from these commuui-
ties for filling the reserved vacancies, The Committee hope that by 
doillg 80 1D0re and more~~bed1ileld Caste/Scheduled Tribe candidatel 
will be available for filling up the reserved posts i, .. vnrious eategories 
in the Corporation. ' 'I t. " 1 . };., 

3.32 The Committee .are unhappy to note that in Shipping Cor-
poration of India Ltd. the appointment/interview letter issued to the 
candidates were not sent by registered post. The representative of 
the Ministry of Tra,nsport (Department of Surface Transport) hoW-
ever, informed the Committee during evidence that as suon a,. it 
came to the notice of the Ministry. instructions were issued to th~ 
Corporation that In futUJ'e an the appointment/interview letters 
should be sent only by reeistered post. The Co~lttee hope that 
infuture the Shipp~tlg Corporation of India will strictly .dhere to the 
inNtrurtion!l issued by the Ministry and .11 appointment/interview 
letters would be sent to the Scheduled Caste/Scheduled Tribe candi-
dates only by registered post. 

3.33 The Committee note that while recruiting stal of Shoi'l! 
PersoDnel a minimum 8-10 day per:od of notice is P"eQ to Sche-
duled Caste/Scheduled Tribe candidates appearing for an interview 
811 well as for joining the assignment in the Corpol'lltion. The Com-
mittee ha"e been informed during evidence 'lhat the Ministry of 
Transport (Department of Surface Transport) vide their letter 
No, SW /SYO(II)-IOI85 dt. 7th Octobtt. 1185 have iuued instruetiona 
to the Shipping Corporation of India Ltd, that the period of notice 
riven to the Scheduled CastelScheduled Tribe candldatell for apPNr-
inc for interview as well as for joini ... , the assignment in the IItaff 
c:adre of the Corporation should 'be increased from 8.--10 days to 
a minimum period of three to four weeks, The Committee hope that 
in fnture the Corporation would follow the1lle instruction" in letter 
and spirit. 

3.34 The Committee note that the Corpoll8tion has not employed 
regular sweepers for doing the sweeping IcieaniDl work and at pre-
lent this work is done by the 58 part-time worken enc..red ltv a 
Contractor. 'nae Committee further note that every year the Cor-
poration employs a Cootradorby inviting tenden. The Corporation 
baa engaged MIl. Pop Cleaning of Bombay fOr the RWeepln,Itle&..ing 
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work and the same contractor is contiDui~ fo. the last 3 yeats on 
tender basis. The Committee havel been informed. that the present 
eontractor is unable to give details regardine' the ~UDlber of Sche-
duled Callte/Scheduled Tribe part-time workers employcd by him 
a. he does not maintain any such record. The Committee are not 
aatillfied with the reply which sounds evasive. As sweepers genc-
rally belong to Scheduled Caste community, the Committee are of 
the view that the contractor whose tender is accepted by the' Cor-
poration must employ at least 50 per cent part-time workers from 
the Scheduled Caste community. This should be a co.~dition of the 
contractor. 

3.35 The Committee further desire! that eftorts should be made by 
Shippin, Corporation of India tOi employ, as far as possible, a con-
tractor belonging to Scheduled Caste or Scheduled Tribe eommunity 
10 that Scheduled Cute/Scheduled Tribe workers und.}r him micht 
feel more secure and confident and are better looked after. 

3.36 During evidence the Committee were informed that the Cor-
porati(¥l has adopted the contract system after giving due considera-
tion to all important matters e.g. volume of work and financial Im-
plieatioDS etc. The Committee cannot reconcHe t. the advantage 
inherent in the contract system and are in favour of its abolition 
jRltogether. The Committee, therefore, desire that the matter should 
be reviewed once again and the Committee apprised of the dedslon 
as early as possible. . 

B. ConaessionBl RelCJ3.lC1tions 

3.37 The following concessionslrelaxations are given to the Sche-
duled Castes and Scheduled Tribes in direct recruitment ,in the 
Shipping Corporation of India:-
SHORE PERSONNEL 

(i) Relaxation in age by 5 yean. 

(ti) Relaxed standard in written teat and Interview. 

(iii) Return second class train fare to the Sched~led Castel 
Scheduled Tribe candidates cal1~d for wrItten test / 
interview. 

FLEE~r PERSONNEL 

(i) Relaxation of 5 years in maximum age limit is allo_ 
to Scheduled Caste/Scheduled Tribe candidates. 
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favour of Seheduled CasteISeheduled'Tribe cmd1da_ 
IRlbject to their fu1ftJJk1g minimum standard. e.g. III 
Direct Rec.ruitment made for c:ertaln eatepd_ un 
Alatatant Pumpmen, Wiremen, Elec:trical 0fIlcen, Imml-
gration Clerks, for general candidates the pr-=riW 
minimum qualifying mara in the written 18 well 18 oral 
are 50 per cent and the eorreapondJ.ng mJn1mum qualifytn, 
marks for Scheduled CaatelSeheduled Tribe eandidatla 
are 33 per cent. 

(iii) Scheduled CastelScheduled Tribe candidates called for 
written testllnterview from outstations are given 2nd 
class Railway return tare. . 

As regards the concessionsirelaxations given to Scheduled Castel 
Scheduled Tribe employees at the time of promotion both in Shore 
Personnel as wen in flat Personnel the Committee have ~n inform-
ed that Scheduled Caste I Scheduled Tribe candidates are 8IIessed 
by relaxed standards while considering them for promotion. It 
necessary, the zone of consideration is extended in case of these 
candidates. 

3.38 The Committee have been informed in a note that the Minis· 
try of Finance, Bureau of Public Enterprises vide their O.M. No. 
6116181-BPEIGM-I (SCT Cell) dated 16th February, 1982 issued the 
revised directives regarding reservation for Scheduled Castes and 
Scheduled Tribes in appointments In Public Enteprises. As per the' 
revised directtvea the following concessionslrelaxations are avail-
able to the Scheduled Castes and Scheduled Tribes:-

(i) Age Zimit:-The maximum age limit prescribed for ap-
pointment to a service or post shall be increased by 5 years 
in the case of candidates belonging to Scheduled Castes 
and Scheduled Tribes. 

(ii) RetGration ~f .tandcrd.s: In the ease of Direct Recruitment, 
whether by examination or otherwise, if .ufllclent num. 
ber of Scheduled Caste I Scheduled Tribe candidates are not 
available on the basis of general standard to fill aU the 
vacancies reserved for them, candidates belonging to thole 
communities would be selected to flll up the remalnln'g 
vacancies reserved for them provided they are not found 
unfit for such post or posts. In other words. to the estAmt 
the number of vacancies reserved for Scheduled Cutes aDd 
Scheduled Tribes cannot be ftlled on the buIa of the ..... 
ral 1taDdard, candidates belonging to theIe commUDItla 
will be taken by relaxed standards to make up the cleft-
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ciency in the ~rv'4 qUO,!a, Iybj,r;t *0 the .~ qf these 
canCtidat", fOr Iij?pom!Qlent tD tl}~ pgstlpost, in .question. 

In ;promotionlconftrm~tion e~allliP:lt~io~ pr.,criiled to determine 
tp~ ~tal?ility of c~dicUltes tPr promqUODIill;onfirmation, 
Scheduled Cl!!tejSched\1,led TriPe caQGi~ who have not 
a.cquir~d the ,,'Deral !ip~lifYinB atandqr4 IU'8 ,.bo to be 
considered for Pf~tilmlcQIl1iqnation prQvidid they . are 
not found unft.t for tplch prp~tionlconft~tion. The 

qualifying standards in such exa~tiops are 19 be relax-
ed, in favour of Scheduled CastelScheduled Tribe candi-
dates in keeping witp the above criterion. 

(iii) Further relaxation of standards for non-technical and 
quasi.technical Group 'c' and 'D' posts. 

Where requ~ite number of Scheduled Caste I Scheduled Tri.bc 
candidates are not available even after relaxing the ston-
dards as admissible in their cases, to fill the vacancies re-
served for them in non·technical and quasi-technical posts 
in Group 'c' and 'D' filled by Direct Recruitment othefWit;e 
than by written examination, the selecting Authority 
would select for appointment the best among the Sche-
duled Caste I Scheduled Tribe ctndidates who fulfil the mi-
nimum educational qualification laid down in the notice 
for recruitment of advertisement, for the post, to the ex-
tent of the vacancies reserved for these cQPlmuniti~. 

(iv) Grant of Travelling Allowance to Scheduled CastelSchc-
duled Tribe candidates called for interview, test, etc:-

Scheduled CastejScheduled Tribe candidates called for inter-
view for appointment to Group 'A' and 'B' posts should be 
given a single second class r~ilway fare from the normal 
place of residence to the place of interview and back, 

When Scheduled Caste,rrribe candidates are called for intervie\~' 
for appointment to other posts, the Recruiting Authority 
would allow such candidates the lowest class rail fare, 
chargeable by the passenger train, by the shortest routt~ 

from the Railway Station nearest to their normal place of 
residence, or from which they actually perform the joUl'-
ney whichever is nearer to the place of interview, and 
back to the same station, provided the distance travelled 
by raU each way exceeds fifty miles. No extra charge8, 
if any, incurred for reservin'g seatjsleeping berth in the 
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tr~ 1iItHt ........ ,.~ ........ to ..... ·.,. .... 
journeys between stations not conneeted ." rtiiU. they 
would be allowed ac¥ ~ ~ ()f ~~ ~ ~ the 
Iewt!It rate fer the ~pJoy_ o! ~ en~~ u ad-:-!!!'_ under Its "Own ~! ~~~!J'~ ~ ...... provided 

e ar.nanee coV'ered by road Is mbfe ~ _ rrrlles each 
~y. ' 

'lbe ~tm mdieated Sa the ,.,..., .-.raph is applt_ 
.... alse tg.8UCh Seblduled a.iIe,tSe1llduldt'Me candi-
dates as are called for a W'lttteft t.!st Oft the buts of which 
appointments to such Group 'C' and 'D' ~~yerti~ • 
are tnade. The Travelling AUowance to the can~~ 
caned for a written test wUl, however, be ... ~~ ... tr 
ject ~o t~ condition that the written test and W int,r-
view that may also be neeeesary wouJ4 be held at one and 
the same station and on the same oradjaceDt day~ ~ Oillt 
the candidates would get travelling aliowance for ~ly on.e 
journey to and from the place of selection. the f,rcwisionl 
in this and the preceding paragraph also apply to Sche-
duled Caste/Scheduled TrIbe cand1dates. 

The concessions of Travelling AllowllQee U'e not adm"~le 
in the case of those. who are aiready ,;orting in Public 
EnterpriSes or in Central/State Govemment _rvfee. 

(v) Protection to Scheduled CutellSeheduled TrtMt tn the 
CODtext ot surrender of IUrpIas .... fit retrtncbmIIIl 

SurpliJs staff tit a cadre as a resUlt of staff aspessment studJes 
etc. is nonnally surrendered in the re"lerN order of MIlo-
rlty in the cadre a1fectecL Howe ... , wtdJe dlebld.,. ... -
plua in a particular grade in a cadre, Scheduled CUte I 
Scheduled Tribe candidates in that grade would not be 
included 80 long as the total nqmber of Scheduled "-tel 
Scheduled Tribe employees in that grade hu not reuhed 
the prescribed percentages of reservatkInJ for SchHuJed 
Caste/Scheduled Tribe respectively in the eonc:emed grade 
in the cadre. Similar preference woultJ be accorded to 
Scheduled Caste/Scheduled 'I'rtbe in the context of re-
trenchment of staff; Scheduled Caste/Seheduled Tribe em-
ployees will not be included in the list Of employeea to be 
retrenched from a ·grade 110 long as the t.tal number "" 
SehedulH Caite/Scheiuled TrIbe employ ... ·1D ~ ..... 
ha not reached prescribed percentage of reMl'VaUoft .. 
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,,~~clulecl ~aste/Schedu1eci Tribe respectively in that 
,' .. -,' .. lP'dl~~ . .~'J:'.""#$' 

. . ~ Where public enterprises have a classi&ation of their em· 
. pl.c:!yees into 'permanent' and 'temporary' the protection in 
l-egard to surrender of surplus staft or retrenchment would 
be confined to Scheduled. Castes/Scheduled. Tribes on.ly 
among the temporary employees and moreover a tempo-

; . rary Scheduled: Caste/Scheduled Tribe employ~ would 
. not beglven preferential. protection over permanent un-
reserved community candidates. 

:Ut '1'he Committee note that in Shipping Corporation of India 
Scheduled CutelSeheduled Tribe candidat.,. are given eertai,n eon· 
eessionslreiaxation8 both in ease of direct recruitment and promo-
tions. These concessions/relaxations include relaxation in are, 
assessing Scheduled Castel Scheduled Tribe candidates with relaxed 
stand.arda and giving them a second c18S11 railway return fare when-
ever they come for written testlinterview. It has been atated that 
if necessary, at the time of promotion, the zone of consideration is 
extended in case of Scheduled Caste I Scheduled Tribe candidates. 

,Th~ Complittee ,reconunend that the zone of consideration should 
be ~ times .the n1Jlllber. of vacancies to be filled by promotion 80 that 
,. 'Iaree nw..b4'r of Scheduled Castel Scheduled Tribe candidates ar(! 
available for. filling the reserved quota. The Committee feel that it 
is highi)" imp.roper to leave the question of extending the zone of 
consideration tq ,the diseretion of the appointin, authorltyto be 
exercised on case to ease basis. 

3.40 The COIDIIIittee also recomme~d tbat the relaxation in marks 
to be given "to Sehedulea Castel Scheduled Tribe candidates in written 
test and interview either in direct recruitment or in promotion in the 
two winp of Shipping Corporation of India, namely, shore penODlllel 
and fleet personnel should be clearly laid down in the recruitment I 
promotion ruJea. This is DCCeilaal'y to obviate any pouible diaerbni-
Dation t.n direct recruitment between. departmental and outside can .... 
dates be1oa .... ' to reserved eommunities. 

C. SpeciGJ. ReCTU4tment 

3.41 The Committee have been informed that so far no special 
recruitment exclusively for Scheduled Castes and Scheduled TrlblS 
has been made in Shore Personnel in the Shipping Corporation of 
lnella Ltd. ' 
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3.42 The ·following statement furnfahecl to the Commtttee IndI-
cates the position of special recruitment made fDr ScbedulecI e.MII 
and Scheduled Tribes in Fleet Personnel of the Corporation durin, 
1983 and 1984:-

SL 
No. 

Year fI 
recruit-
meat 

IgIIs 

.g8f 

No.ci 
SC/Sf 
c:aafi. 
daIta 
IIppIied 

106 

1119 

No.fI 
SC/ST 
candl.-... 
rcauIIied 

40 

45 

It has been stated that on stU:cenful completion of one year l'bore 
training at Bombay and Calcutta, these Trainee Marine EngineerB 
wUl be directly posted on various vessels as 5th Engineer OfIIcel'll 
(Groups 'A'/Class I) and they will ultimately rile to the position of 
Chief OfBcer on board, after about 718 years. The relidentlal train-
ing facility is provided to these Scheduled Cute/SelieduJed Tribe 
traineee af the cost of the Corporation and over and above they are 
paid as. 700 per month as stipend. 40 Trainees of 1982-81 batch aDd 
38 of 1983-84 batch on completion of training have been absorbed 88 
5th Engineer Oftlcer on ships of the Corporation. It hu been ~ 
that with the help of these concrete steps the Corporation Is en-
deavouring their best to wipe off the backlog of Sehedulecl c.., 
Scheduled Tribe representation in Group 'A' posta. 

3.44 During evidence, the Committee drew the attention of the 
reprt!!Jentattve of the Ministry of Transport (Deptt. of Surface 'J'rmt. 
. POrt) to the statement showing the position of special recruftmeat 
made exclusively for Scheduled Castes and Scheduled '!'ribs durlD, 
1983 and 1984 for the post of Trainee Marine EqiDeera. The Com-
mittee pointed out that the statement indicates that in 1983 out of 
106 Scheduled Cute/Scheduled Tribe candidates who had awUed for 
the post, 40 Scheduled Cute/Scheduled Tribe candidates were re-
cruited whereas in 19M out of 189 Scheduled CaIte/Sebedu1ed '!'ribe 
candidates only 38 Scheduled Caste/Scheduled TrIbe candlda- were 

.reeruited. Tbe Committee deIlred to know how many poIIbt .... 
advertised for making spec:tal recruitlDent for ScbeIaJed CUteISche-
cluled TrIbe candidates in the category of 'fnIDee KarIDe ....... 
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~ 1_ anil.!_ and whether all the poIbt W'ei1! filled by Sche-
chtId aaae/SeMckltled Tribe candidates. To tlUi, the ~tat1ft 
"" " Cuta1SOhjcfuled Tribe categories." 

"In 1983, 50 vacancies were advertised and 106 candidates were 
interviewed. Offers were sent to all of them. Only 4Q of 
them joined. In 1984, again 50 vacancies were advertised, 
189 candidates interviewed and offers were sent to all of 
them. Even then sufficient candidates did not join. So 
we obtained, further list from 00, Shipping. 32 names of 
Scheduled Caste and Scheduled Tribe candidates were ob-
tained and offers were sent to them also. Out of 221 can-
didates, only 43 joined and all of them belong to Scheduled 
Castel Scheduled Tribe categories, I, 

3.45 In reply to a question whether the SCI has taken any 8pe-
cial measures to recruit the Scheduled Tribe candidates exclusively 
'for flUing up· the vacancies reserved for them, the representative at 
: tli'e " Ministry stated that they have not taken any special steps for 
: r~rttiting the sCheduled Tribe candidates separately. The special 
'reerUltnients viere made both for Scheduled Castes and Scheduled 
'Tribes but the~ was no separate recruitments for Scheduled Tribe 
~.s a'separate group, .. 

3.46 Referring to the statement giving categories of posts fOr 
: whieh recruitment was made on AU India basis, the Committee en-
: qatiled why the total number of posts had not been indieatecl eYen 
·tboulh tid recruitment was exclusivel1 meant for Scheduled Cutel 
'Siheclu1ei Tribe candidates. The representative of ShlpPbtr cOt-
poration of India stated al under:-

'. 

, "At the time of advertisini ou~ intention was to 'pt BI many 
peGple .. we could let. It is. tru. that the n~ of 
posts was not indicatec1. Now we feet that it ~uld have 
bge~ bettel" if 8Q'tI1(f estimated number is given." 

S." The Mailaging Director Of Shipping Corporation of Ilidla 
, ... ~ the Committee that the' total nurnbel' of vacancies would be 
. indtcatM iri. the adVertisement in future, 

s.. The COimidftee Dote that tile t018l II1DIlW 01 VIIC.ILD_ to 
.. ftW. ... DOt been Indleated ... the adft'ftlllailiat·"'" by tbe 

~ !ltdpphltrCCJl1l8NtioD of IDdIa .t tM daae of ...... ~UiI reendt-
IIIiItit GeliIiiY .. ; .. s., ...... ' C ....... SeMi1ded TIl_ WIdIe 

: ~ ... of"the statal_t .... ill tIPs ~ . ..,. tile ,...e-
_tatty. of the SlliPPlDl CorporatloD, the Committee hope that as 
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jilt .... ee ilriia It the ..... ·· birt.ctor '. .; .. 
~- ""_ .... .Ii'"' d •. . ~~ __ . DC . of ShIp .... CoIpeaoa.. 
~ ~ auu.. 1U'UIC ,evI_ce, ill future, the euit ..... 01 poa, to 
be ftiJe4 In by, SebeduJed Caste -.ad SchecIuleli Tribe cudidll .. 
fIWld be clearly meotfOfted in th..e advertilemeiata 10 that IDON 
IUld more SeIleduled Cute/Scheduled Tribe candidates may respoad 
to auch special recruitment drive. This will also ...... die ~ 
poration to wipe out the backlog of Scheduled Caste/Scheduled TrIbe 
elllill8terl. 

&41 No ,...... reasons .. va .... faniJaIIed to tile Committee a. 
t. why .~ rec:raitmeat c:ouJd not be mad" In the elite of Shore 
p ...... eII. The CoIIIJIIittee I'COiIUMDd that SCI moald explore the 
JIOIIiWIity 01. mald ...... W rilcndtmeat f. ShoM Penoanel in 
order to wipe out the .hortfalls partieularly .. Group A poets. 

D. Protnotbt 

. 3.50 The procedure followed by the Shipping Corporation ot India 
fOIF promotion of ataff in various categori .. of posts botb in cue of 
general as wen AI Scheduled Caste/Scheduled Tribe employees of 
the Corporation is as followS: - I 

Shore Personnel 

.. 1 

(1) As far as promotion within the staft' in group 'C' And 'D' 
and partly in group 'B' (Junior Officers only) is concerned 
the quantum of promotions has been fixed by way of agree.. 
ment ente.red into with the SCI Staft Union. 

(ii) The promotions based on seniority are given strict.1y on 
the basis of seniority, subject to the confidential report of 
the eqWGyeu ~ whcevw tile 1'08ter poiItW aN til .ecI 
for SClST emplo~ u... promotam. are .... to 
Scheduled Caste/Scheduled Tribe commu.niu.. only u pel' 
the ..nority of ~sr 8IIIPI~ and til _ of •. --
the SClST employteB have supeneded aeoeral em~ 
in spite of the inter-Ie seniority. 

(iii) In case of promotions which are bued on seniorlty~ 
merit that is ot Section Heads in Group 'e' and Juntar 
Oftlcer. in group 'B', the SCI Management, as a matter of 
policy, constitutes Departmental Promotion CommIttee to 
interview the eligible candidates and accordingly, pI'OI:D&J-
tiona are announced In order of merit which is drawn after 
taking into account the marks allotted for service Jeniorlty 
in the grade, educational qualiftcatiODl, intervieW and COD-
ftdential reportI of the conc:emed emp!oylel. The 1Dt:erUw 
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34 
carries 100 marks. In case of promotions, e1!ected on theM 
basis, the points reserved for SC/ST employees; as pe~ 40 
Point Roster maintained by the Corporation,. are riven to 
the SC/ST employees, eveD though. they may be Junior ill 
the merit Ust drawn as above. 

'led Personnel· 

Promotion to higher rank from one level to a!lOther in the fteet 
personnel is on the basis of seniority subject to being duly 
qualifted and IJUftlciently experienced. for services in higher 
rank. For pl'OIIlotion to Oftlcers belonging to SC/ST com-
munities, special care is taken to see that qualified persons 
coming within the zone of consideration are promoted to 
higher rank. I 

However, promotion to the rank of masters and Chief Engineer 
Oftlcers is decided on merits taking into account confiden-
tial records, performance, dedications. integrity and 
ability to shoulder complete responsibilities of the respeCt-
ing Navigating/Engineering Department on board of vessel. 

3.51 It has been stated that the zane of consideration for promo-
tion dlffelw from post to post and the main criteria are:-

(i) Possession of prescribed qualift.cations, 

(11) Seniority, 

(ill) Experience, and 

(iv) Confidential Reports. 

3.&2 The following statement showing the number Of persons 
promoted during 1982, 1983 and 1984 in Shore Personnel in various 
groups of posts and number and percentage ot Scheduled Castes and 
Scheduled Tribes among them has been furnished in to the Com-
mittee:-
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8. M The Committee pointecl out that the atatemeat Ibowtaa; the· 
number of persons promoMd d.urIng the yean 1-.· 1181 ad UH 
iDd.lcated that in Shore Peracmnel in 1883 m Group 'A' only 11.M~ . 
Sdleduled Castes were promoted but no Scheduled Tribe wu styen 
8I1y promotion. There was a shortfall of 3.48"01 Scheduled Castel { 
and 7.5" of Scheduled. Tribes in this group. In group eC' also only 
8% Scheduled. Castes and 4" Scheduled Tribes were given proMotion 
during the year and. there was a shortfall of 7" Sched.uled.Cutee and 
3.5% Scheduled Tribes in promotion in this group. The Committee 
observed that the position regarding the promoUOJl8 made in 1984 11 
also not satisfactory and there was a shortfall of 5" Seheduled Tribes 
in Group 'D'. In Group ec, only 13.59" Scheduled. Castes and l.fK% 
Scheduled Tribes were promoted and the shortfall of Scheduled· 
Castes and Scheduled TrIbes was 1.91% and 5.56" retpeCtively. The 
data give. an impression that the Shipping Corporation of India has 
not made sincere efforts to implement the reservation orders in pro-. 
motion. The Committee enquired. why .uftlcient number' of Schedul. 
ed Castes and Scheduled Tribes could not be promoted even in group 
'C' and 'D' posts. In this regard, the Chairman and Managing Direc-
tor of the Shipping Corporation ot India stated. as follows:-

"The basic anom81y here is that for local recuritment in 
categories 'e' and 'D', the reservation quota is 6" each. 
When it cornes to promotion the quota increases to 15% 
and 7+% respectively. Therefore, the base from Which 
the promotion 11 made is narrower and that creates dlftl· 
culty. Secondly suftic1ent number of people are not 
available who could be promoted, if the full quota of 
15% is to be ftlled. In future probably this wUl be part. 
ly relieved because we understand that instructions are 
being issued to increaae the quota locally for Seheduled 
Caste from 6% to~. To that extent a large number of 
candidates would be available." 

3.55 In reply to a question. the Chairman and Managing Direc-
tor. Shipping Corporation ot India stated that the shortfall In pr0-
motion will continue till aufticient number of Scheduled CaItI!! 
Scbeduled TrIbe candidates are available for promotion. The wit-
neM stated that the Shipping Corporation of IndIa hu adopted • 
liberal approach regarding the promotion of available candfdate& 
and by and lll'ge who-so-ever fulftlled the minimum ellglbWt1 erf· 
teria was promoted. 

3.56 'ftle Committee pointed out that the Jtatement relating to 
the posts ftlled by promotion lndlcates that there are shortfalls In 
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Gro"p 'e' post&. Th, eop:unittee d,uiJ',u ~ btIl1t ~~.~ of ~ 50 
gro~p 'e' posts ~l¢ by pJ'oJUotion in 198~ in l'~~ct of S~or, Per-
sOPDeI. The e~t~ w~ted to know the re~on.a for 'Qonf~lli 
in Gr04P 'e' pOits. In this context, the Chairmp & Mana,in, 
Direeior, SCI IJ~ as un4er:-

"The break-up of these 50 posts is as follows:-

35 from Assistants to Section head, 6 from Daftrles to Assis-
tants and 9 from Peon to Daftries. 

3.57 Out o! the 50 posts, 6 posts were filled up by Scheduled 
Castes and Scheduled Tribes. The fact is that more Scheduled 
Calltes and Scheduled Tribes could not be recruited. The reason 
is that sufficient number of these people were not available since 
the intake quota was restricted to 6 per cent and the promotion 
quota to 15 per cent. / 

3.58 The representative of the SCI gave the following brealt-up 
(If the 103 Grol1p 'C' posts filled by promotion:-

1. Assistants to Section Head - 71 . 
2. Daftrie~ to Assistants - 20 
~. Peon to Daftries - 12 

TOTAL: 103 

3.59 The witness added that out of this, only 14 Scheduled 
Castes and 2 Scheduled Tribes were promoted. 

3.60 Referring to the promotions made in 1984 in Shore Person-
nel when the Committee enquired why only 14 Scheduled Castes 
and 2 Scheduled Tribes were pramoted out of 103 posts filled by 
promotion in Group 'C', the representative of the SCI stated that 
the main reason for shortfall was the same that the basic intake at 
the time of recruitment was only 6% while the reservation in prl)-
motion was 15%. 

3.61 The Chairman and Managing Director, SCI explained that in 
view of the an<ln1.aly that at one end the intake was 6'}() and ,t the 
other end th~ promotion quota was 15%. there was very little that 
the Corporation could do, In this connection, the witness stated 3!' 

under:-

"We are very keen to follow this. Even though, according 
to rules the promotion is not automatic, in practice it f8 
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'1 
mo~e ~r 14$'1 aut~t: becaUle if a ptlJOIlwho bu put in 
requlr,d service iB avai~ble, n, is promoted." 

3.62 When asked what wlJS the dimc~lty in finding 8uitib1~ 
Scheduled Cute/Scheduled Tribe candidates for pro~otion, ~ 
representative of the Ministry of Transport. (Deptt. oC Sudece 
Transport) stated as under:-

"Reservation at the intake level, i.e. at the Initial recruitment 
~v~l is 0Ill~ S ~ Cetlt. At the level of promotion the 
percen~p loll ~ at 16 per cent. My submission ill that 
at the intake level al80 the percentage should be increased 
to 15 per coot for whic:h Government order is necesenry 
And this has to be a general order for all public sector 
undertakings. If this is done, over a period of time 8no-
~y will disappear:' 

3.63 The Committee have been informed U1 a note that in ShOrt, 
Personnel of the Corporation only two Scheduled Caste/Scheduled 
Tribe Officers were not given promotion during 1982, 1983 and 1984 
as there were some adverse remarks in thefr Annual Confidential 
Reports. However, in Fleet Personnel no Scheduled Caste/Sche-
duled Tribe employee has been refused promotion on account of 
adverse remarks In his Annual Confidential Report during these 
three years. 

3.64 In this context, the Chairman &: Managing Director, SCI in-
formed the Committee that minor remarks in the ACR did not 
come in the way of promotion. But the remarks Uk(' "unfit lor 
promotion" in tne Confidential Report of an employee creates prob-
lem for this promotion. But still sympathetic consideration is £liven 
to such cases and even persons having such adverse entries in the 
ACR are given promotion on compassionate grounds. 

3.65 The Comnlittccl note that the statenlent showi.nK the tot,,1 
number of perROn!! promoted durintr the years J 982, 1983 and 1984 
indirates that in Shore Personnel in 1982 in Group 'A' on'~' 11.!l"·~ 
Scheduled Castes were! promoted bllt no Sch .. .dul"d Trilw wu!'o J,:'iven 
any promofion. There was a shortfall of 3.46t;;· of Scheduled 
Castes and 7.5 per cent of Scheduled Tribes in thi!! I!TOllp. In (irou" 
C also only 8 per cent Scheduled Castes aDd .. '"er cent of SchedutC"{1 
Tribes were ~ven promotion during the yellr and there Willi a IIhort-
fall 01 7 per cent ~heduled Cutcs and 3.5 per rebt Schedul~ Trib .... 
in promotion in this gl'oup. The Committee observe thnt the po~i­
tion re~ardin", tile promotions rqade in l~ is .Iso not uti"rartory 
and there is a shortfall 5 per cent Scheduled Tribes in Group B 
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In Group Coni, 13.59 per cent Scheduled. (;utes and I.N per ce.nt 
Scbeduled Tribee were promoted and the shortfall of Scbeduled 
Castes and Sc:beduled Tribes was 1.91 per «:ent and 5.56 per cent res-
pectively, The data gives an impression that the SbippiDg Corpora-
tioa of India has not made sincere/ efforts to implement tbe reser-
vation orders in promotion. When the Committee enquired why 
sufficient numbf'!r of Scheduled Castes and Scheduled Tribes could 
not be promoted even in Group C and D posts the Chairman and 
Managing Director of the Shipping Corporation of India stated: 
"The basic anomaly here is tbat for local recruitment in categories 
C and D, the reservation quota is 6 per cent each. When it comes to 
promotion, the quota increases to 15 per cent and 7i 'respectively. 
Thcrefol'e, the base from whicb the promotion is mad~ is narrower 
~nd that creates difficulty. Secondly, suficient numbel' of people 
are not availahle who could be promoted, if the full quota of 15 per 
ct>nt is to be fille'd. In future probably this will be partly relieved 
because instructions are being issued to increase the quota locally 
for Scheduled Caste from 6 per cent to 9 per cent. To that extent a 
large number o{ candidates would be available." 

The r.epreseJ1t~Jtive of the Ministry of Transport (Department of 
Surface Transport) has also stated during evidence that the reser-
vntion at the intake level i.e. at the initial recruitment level is only 
6 per ('cnt while the promotional quota for SC is 15 per cent and for 
ST it is Hiler cent and as such he also stressed the need that at thf! 
intake level also the percentage should be increased so that sufficient 
number of Scheduled Castel/Scheduled Tribe candidates are 
available at the time of promotion. 

The Committe do appreciate the difficulties pointed out by tbe 
Chairman and Managing Direlctor of Sh'pping Corporation of India 
as well as by the representative of the MiniBtry in this regal'd. 
The Commit .... €-! would like to point out that for direct recruitment 
on 1\11 India bases by means of open competitive test, the reserva-
tions for Scheduled Castes and Scheduled Tribes are 15 per cent 
and 7! per cent. When direct recruitment is made on All India basis 
otherwise than by open competition, the l'CSCrvations applicable are 
16-2/3 per cent for Scheduled Castes and 7 t pCII' cent for Scheduled 
Tribe. For direct recruitment to groups C & D'posts, which nomlally 
attract candidates hom a locality or a rel(ion, the prescribed reser-
vations for Sc},t>duled Caste and Schedule" Tribe al'e 'baled on the 
populution of thO'ie communities in that Stato. On this basis, the 
prescr;W 1)ercentalrcs for Scheduled Caste oDd Slchecluled Tribe 
lor the State of Mahal'uhtra are , per cent and G p8Jl cent respec-
tively. 
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The ~mittee. w?uld l~e to point out that thouah Shippi ... 
CuporatJon of India IS haVllla ita .headquarters in Bombay ill the 
State of Mabal'asbtra, yet its operational areas are scattel't'fi in 
otbeJ' States a15o. There is, therefore, no reason for pl'C8unUnc 
~ for l1'oups C & D posts Scheduled. Caste/Scbcduleld Tribe can-
didates hOlD other States cannot be NCruited. As such, the Com-
mittee reeommend that Ministry of rra..aport (Department of Sm-
face Transport) may obtain necessary clari6cation from the Depart-
m~t Qf Personnel and implement the reservation for Groups C " 
D po,ts on All India basis i.e. 16.2/3 per cent fCll' Scheduled Caste 
and 7!- per cent for Scheduled Tribe. The Committee have reasons 
tCJ believe that in Group 'C' there must ~ a Iarae number of tech-
nical posts for which Scheduled CastelSeheduled Tribe candidates 
ean be drawn from all the parts of india. It is perhaps wron, to 
presume that sueh I)Osts are neeeuarlly to be filled from local aancll· 
dates livina in the State of Maharashtra only where qualified Sehe· 
dllled Caste/Sehedulec1 TrIbe candidates maht not be available. 
The Committf'e also feel that the prescribed reservations of 6 per-
cent each for Scheduled Caste and Scheduled Tribe in direct rt>uuit-
ment for &"rOUP! C & D in Maharasbtra are the minimum and there 
is no bar to excefld these percentaaes in order to safelUard the int.,-
rest. of Scheduled Caste/Scheduled Tribe employees at the time of 
promotion. 

E. Recruitment Board/Departmental Promotion. Committee 

3.66 The Committee have been informed in a note that in Ship-
ping Corporation of India the composition of Selection Boards! 
Departmental Promotion Committee is as follows:-

Shme Personnel 

(i) It consists of 516 officers. 
(ii) The senior most officer in such a group is the Chairman 

of the Committee. 
, (iii) The Oftlce~ from the Personnel Department is associated 

with the Committee in the capacity of the ~ber 
secretary. 

(iv) One officer of suitable rank, belongil'lol; to Scheduh·d 
Caste/Seheduled Tribe Community is assodated with 
such Committee, as its member. 

(v) One 'officer of suitable rank belonging to .the . minority 
communities is associated with such commlttee, all its 

,.< member. 
714 LS-3. 
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Fleet Personnel 

(i) Composition of Selection Board depends upon the nature 
of posts for which selection is to be made. A minimum of 
4 officers comprises the Selection Board. 

(ii) However it is en~.ured that one person belonging to Sche-
duled Caste/Scheduled Tribe is always included in the 
Selection Board • 

3.67. The representative of the Ministry informed the Committee 
during evidence that whenever candidates from the Scheduled 
CastelScheduled Tribe community are interviewed in the C0rpo-
ration, one Scheduled CastelScheduled Tribe officer is always in-
cluded in the inverview board. In case the Scheduled CastelSched-
uled Tribe officer of the higher rank is not available in the Ministry 
or in the SCI Ltd. then such officer is taken from some other 
organisation. 

3.68 In reply to a question whether the Scheduled Caste and 
Scheduled Tribe candidates are interviewed on a separate date, the 
Committee have been informed that in Shipping Corporation of 
India the Scheduled Castel Scheduled Tribe candidates are inter-
viewed either alongwith general candidates or in a separate batch. 

3.69 DUring evidence also the representative of the Ministry 
.stated as follows: 

"The interviews are conducted in a separate batch on the 
same day because the number is very small. After the 
general group is over, we do the interview for Scheduled 
Caste and Scheduled Tribe candidates with the separate 
standard set for them." 

3.70. Tile Committee have been Informed that In SblpplDe Cor-
poration of India the Scheduled Caste,Scbe4u1ecl TrIbe Cla,.cII4ates 
are interviewed either alolllwith paeral eud'dates or In a sepa-
rate batch. When the Committee ellQaired dlll'lq tile evidenee wIIe-
tiler the Corporation was aware of t.be Government ~ 
1IIat these candidates are to be iIltervJewed ID a separate batda IU 
that they are juclpd by relaxed stuadarda ... such candid._ Me 
Dot Judpd In eomparisoa. with the ,eneral cuulldates, the repre.. 
.. taUve of the MIDIstry &taW, lithe IIlterriews are eoDdueW .. a 
separate batch on the ynte day because the D1IIIlber is Yery ...u. 
Alter the ,eneral JI'OIlP Is over, we do the later/lew for Sc:.....aecJ 
Caste and Scheduled Tribe cuatlldates with the separate " ....... 
set for them." The Committee J'I'INW-_ that as per the Genna-
ment directives, the IDterview of sebeI1D1ed Caste and Sell ..... 
...... be candidates sIIoal4 be bel4 011 a day or sI~ of the SelerMeD 
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Committee other tban th .. day or slttDc OIl _bleb ............. 
dates are to be Interviewed. 10 that tile Sehedalet Cute/Sclaet .... 
Tribe eaacUdates are not ju..... III COJQIIdaoD wlUl til. reaeal 
candidates and the Intervtewtnl' autbodty I Board II/are pramI-
Dently aware 01 the need for ju ..... tile Scheduled. caste/ScIae-
doled TrIbe candidates by reined staadanb. 

F. Rosters 
3.71 The Committee have been informed in a note that the ros-

ters are maintained by SCIon the lines of 'Model Rosters' as re-
quired unde1" Appendix V It VI of BROCHURE on Reservation for 
SCiST in PostslServices under the PubUc Enterprises (revised 
edition-October 1982). 

3.72 The particulars of various rosters maintained by the Cor-
poration in respect of various posts fUled by Direct Recruitment al 
well as by Promotions are as follows:-

(i) Direct Recruitment made on AU Indi4 Baail-In cue of 
Direct Recruitment on AU India Basis, for Group 'A' and 
'B' (Class I and II) 40 Point Rosters are maintained by 
the Corporation. 

{ii) ,QlTect Recruitment on Regional Basis-In case of Group 
'C' and 'D' (Class III ~ IV) recruitment on Regional basil. 
100 Point Rosters are maintained by the Corporation. 

(iii) Promotions-
(i) 40 Point Rosters are maintained for all categories of all 

four groups, i.e. 'A', 'B', 'C' It '0' (Cl811 I, n, In and 
IV). 

(ii) Reservations in promotions for Group 'A'/CJMs I is 
restricted upto lowest rung in Group 'A'/Cl... L All 
such 40 Point Rosters for promotion are maintained 
only upto the level of Asaistant Manager which i. the 
lowest rung in Group 'A' IClass I. 

(W) 40 Point Rosters are mamtalned for promotions from 
Group 'C' to Group 'D' (Class m If m. 

(iv) 40 Point Rosters are maintained for promotion within 
Group'C' (Class m) and Group 'D' (Class IV). 

3.73 The Chairman & Managing Director, Shipping Corporatioa 
of India Ltd. informed the Committee that for Shore Personnel the 
"1'08t.ers for recruitment are being maintained from 1961 and tor 
-promotion from the year 19'72. In cae of Fleet Personnel the SCI 
bas started maintaining the rosters from the year 1982 only. 
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. . 3.74 The Committee have been informed in ~ note that in 1982. 
the Director (Finance) and the then liaison Officer of SC/ST for 
the ShIpping Corporation· of India Ltd., in the Ministry of Shipping 
" ~ansport had desired. that a team of officers of the Shipping 
Corporation of India Ltd. should visit his oftlce a~ New Delhi to 
discuss the various aspects of reservation for Scheduled Castes/ 
Scheduled. Tribes in respect of Recruitment, Promotion, with spe-
cial reference to maint.enance of Rosters. Accordingly, the team 
of the officers of ~e Corporation visited him ~n 3rd September, 
1982 and discussed the matter with him, at length. During the 
course of discUs$ions, tht: Liaison Officer has given his valuable 
guidelines and instructions on the subject, including .the Maintep-
anee of Rosters. Hence, the Corporation has been been maintaining. 
Rostera with effect from 1-1-1982 on the basis of the guidelines, 
given by the Liaison Offlcer in the Ministry, 

3.75 When the Committee enquired whether prior to the year 
1982 only partial rosters were being maintained in the COrporation, 
he Chairman & Managing Director, SCI replied in the affirma-
tive. ., 

3.76 Regarding the inspection of rosters, it has been stated that 
these are scrutinised/inspected by the Liaison Officer of the Ship-
ping Corporation once in six months. 

3.77. The representative of the Ministry of Transport (Deptt. of 
Surface Transport) stated during evidence that the Liaison Officer 
iJl the Corporation inspected the rosters very frequently. The Liai~ 
son Oftlcer of the Ministry inspected the rosters in 1982. There was 
no inspection in 1983. In September, 1984 again the rosters were 
inspected and this year the inspection is due. 

. 3.78 Asked what shortcomings/discrepancies were found by the 
Liaison Officer in the maintenance of rost~rs, the representative of 
the Ministry of Transport (Deptt. of Surface Transport) stated as 
follows:- . 

"The Ministry's Liaison Officer has inspected in 1961 and 1982. 
It was found that some rosters were being maintained. 
That is to say about 5 rosters are being· maintained. 
So instructions were given that rosters should be main-
tained It much as possible, category-wise. Only if the 
number ,f vacancies in strength is lower than about -. 
or 15, you should combine these categories. Now they 
are maintaiDlng about 50 roSters. He foUnd that. a cotn-
btned roster was maintained for Calcutta ofBce aDd Bom-· 
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'7 
bay office. It was instructed that "parate rosters should 
be maintained for Calcutta and for Bombay. Tben he 
found that rosters were not being maintained strictly in 
accordance with the proforma prescribed by the Govern-
ment. So instructions were issued to maintain it strictly 
in accordance with the instructions. Then it waslound 
that for calculation of vacancies, they were not taking 
into account the strength from 1962. At that time, inBtru~ 
tions were issued by the Liaison Officer that SCI mutt 
maintain roswrs, taking into account all the vacancies 
which arOSe from 1962. .These were the main defects 
that were pointed out in the subs~quent examination." 

3.79 In reply to the question whether ;:my trainin.'I wa!l given to 
the persons who were Iooiting after the reservation work in SCI, 
a. represent:1tlve or the Corporation stated in evidl.'nce as unrler:-

"The officer who is looking after the Scheduled Caste/Sche-
duled Tribe reservation work has attended 2-3 seminars 
of 2-'3 days each. I have also attended two such ~minars 
-one at Bangalore and another at Delhi. One was held 
in 1982 and another was held in 1983-84. In that. they 
gave some instructions on how these rosters are being 
maintained. They do some ext!rciBe. also which J have 
undergone." 

3.80. The Chairman & Managing Director, Shipping Corporation 
of India also informed the Committee that a Seminar was organised 
by th. Bureau of Public Enterprises. Persons from various organf-
satiOfJ'j, attended that Seminar. nte Liaison Oftlcer of the Shipping 
Cotp'ntion of India who is responsible for maintaining the rosters 
also .rtttended that Seminar. 

3.S1. The Committee not that tbe Shipping Corpotation of India 
Ltd. ... formed on 2nd Oetober 1161. 'ftIe Corporation started follow-
1Dr the reservation orders trom ltu. The Cltalrnuua aad MuaarIaI 
Dlreetor, Shipping C.-orporaUoll ef IatUa 1Df000000ed tile OoBmIlttft 
dating evldeace that f. Shore Pen8IlDeI NJterI 'or recrattmmt 
uebelag maintain .. from 1_ uad fer promoUoa froID tile 1MI' 
Un!. In ease of Fleet PenoDJlel the Corpora" s&arted 1IIabdaIIl-
!Dr tile rosters frGlll tbe year 1 __ y. Wlaea tile c.a-tttee --
q1lired wIaetUr prior to the .yeal' 1_ 0JIIy paftIal ....... weN 
...., lIlailataiaell .. tile CoIpGI'ItaIJD .. tile JI'Iee& ........ .. 
Cbalrmaa .... MIl.,...., 1JINcter, SCI ftIIdIet .. tile· ... . 
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The Committee also .note that the Liaison Officer of the Corpora-
tion inspects the rosters once in six months. The LiaillOD. Ofticer of the 
Ministry of Transport also inspects these rosters. He inspected the 
rosters maintained by the Corporation in 19820 There was no inspec-
tiQl\ in 1983 but the rosters were again inspected by him in Se~ 
tember, 1984. Inspecton: of rosters was also stated to be due for the 
year 1985. About the 8hortcomings/discrep~cies found by the Liaison 
Officer in the maintenance of these rosters, the repreaentative of the 
Ministry of Transport (Deptt. of Surface Transport) stated during evi-
dence that during the course of inspection it was found that separate 
rosters were not being maintained for Calcutta and Bombay omcc of 
the Corporation. The Liaison Officer also found that the rosters were 
not maintained strictly in accordance with the proforma prescribed 
by the Government. It was also fou,nd during inspection tlutt for cal-
culating the vacancies, the CorPoration was not takine into account 
the strength from 196Z. 

The Committee need hardly stress that rosters are the only meeh. 
anism through which a watch is kept on the proper placement of 
Scheduled Castes/Scheduled Tribes in services api.nst the vacancies 
reserved for them. In fact they are the kingpins on which the whole 
system of implementation of reservation orders rests and their proper 
maintenance keeps authorities concerned i.nformed of the represen-
tation of Scheduled Castes ~d Scheduled Tribes at the .anous points 
in ditlerent posts and the shortfalls, if any, can be detected immediat-
ely. The Committee, therefore, stress that rosters sho1l1d be properly 
maintained by the Shippinl Corpr"ration of India and these should be 
checked regularly by the competent authority and .wy slped In 
token of such cheeldng. Discrepancies, if any, noticed· during the 
iDspecUon of rosters should be rectified Immediately aU also 
brought to the notice of Bead of the Department. 

G. De-Reserva.tions 

3.82 Regarding the procedure being followed by the Shipping 
Corporation of India Ltd. for dereservation of vacancies reserved for 
Scheduled Castes and Scheduled Tribes, the Committee have been 
informed that according to the prevailing Government instruc-
tions. posts :reserved for Scheduled CasteiScheduled Tribes may be 
dereserved by the Appointing Authority in case, despite the efforts, 
those posts cannot be filled within a period of three years. However, 
Since in SCI there is a large backlog of seservation of Scheduled 
Caste \ Scheduled Tribe candidates in the services, the SCI Manage-
ment does not dereserve the reserved posts. In other words, when-

ever v8ca,ncies occur in future, without any prescribed time limit 
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SC/ST candidates are always given preference subject to fultilment 
of prescribed minimum standard of qualification and relaxed period 
of exJ>erience and age limit. However. it is also not possible for 
the SCI Management to keep any essential categories of post vacant 
:b: indefinite periods, particularly among fleet Personnel and posts 
requiring professional qualifications such as Chartered Accountants, 
Computer Science, Naval Architecture, etc., because, keeping .uch 
posts vacant or unfilled for a long time is bound to adversely affect 
the ollerations/functioning of the Corporation. However, as stated 
above, post reserved for Scheduled Caste/Scheduled Tribe com-
muaity candidates (fo.r which SCI does not find suitable candidates 
in any year are never considered as having lapsed and the facility 
of reervation is available for 8C/ST community candidates during 
the SUbsequent years without any restriction of time limit. 

3.83 n 1 reply to a question the Committee have been informed in 
a note that under the present system of de-reservation which is 
beta, followed by the Shipping Corporation of IndiQ, no reserved 
VIlcal"\cies are allowed to lapse. 

3.84. The Committee note that in Shippiq' Corporation of India 
no pest reserved for Scheduled Caste and Scheduled Tribe is allow-
ed to lapse. However, wben suitable Scheduled Caste/Sclaedaled 
'1'rllte c&ndljates are not available for ftl1fnr, rfJlervN vacaneIea, 
requiring professional qu,a1ifkations like Chartered Accountanta com. 
puter 8CIeace aDd Daval afthlteetare quWleaUons. aueh ~ .~ 
ftlled up by geDeral cancJJdates 10 that tile operatJons/funetlonlq of 
the Corporation Is DDt adversely affected. 

The Committee would like to stress that before ftllinl up the reo 
served poats by general candidates requJrin, pt'Ofnsional quaIiO('a-
!Ions. Shipping COl'JtOration of bulla mat foDow the prescribed. pro-
cedure for appointing a-enera1 candidates a,ainst these posts hy ob-
taining fonnal orders of the Competent Authority. 

SC/ST candidates are always given preference subject to fultilment 
of prescribed minimum standard of qualification and relaxed period 
of exJ>erience and age limit. However. it is also not possible for 
the SCI Management to keep any essential categories of post vacant 
:b: indefinite periods, particularly among fleet Personnel and posts 
requiring professional qualifications such as Chartered Accountants, 
Computer Science, Naval Architecture, etc., because, keeping .uch 
posts vacant or unfilled for a long time is bound to adversely affect 
the ollerations/functioning of the Corporation. However, as stated 
above, post reserved for Scheduled Caste/Scheduled Tribe com-
muaity candidates (fo.r which SCI does not find suitable candidates 
in any year are never considered as having lapsed and the facility 
of reervation is available for 8C/ST community candidates during 
the SUbsequent years without any restriction of time limit. 

3.83 n 1 reply to a question the Committee have been informed in 
a note that under the present system of de-reservation which is 
beta, followed by the Shipping Corporation of IndiQ, no reserved 
VIlcal"\cies are allowed to lapse. 

3.84. The Committee note that in Shippiq' Corporation of India 
no pest reserved for Scheduled Caste and Scheduled Tribe is allow-
ed to lapse. However, wben suitable Scheduled Caste/Sclaedaled 
'1'rllte c&ndljates are not available for ftl1fnr, rfJlervN vacaneIea, 
requiring professional qu,a1ifkations like Chartered Accountanta com. 
puter 8CIeace aDd Daval afthlteetare quWleaUons. aueh ~ .~ 
ftlled up by geDeral cancJJdates 10 that tile operatJons/funetlonlq of 
the Corporation Is DDt adversely affected. 

The Committee would like to stress that before ftllinl up the reo 
served poats by general candidates requJrin, pt'Ofnsional quaIiO('a-
!Ions. Shipping COl'JtOration of bulla mat foDow the prescribed. pro-
cedure for appointing a-enera1 candidates a,ainst these posts hy ob-
taining fonnal orders of the Competent Authority. 



CHAPTER IV 

STAFF STRENGTH AND SHORTFALLS 

A. Staff position; and Shortfalls 

The Shipping Corporation of India was formed on 2nd October, 
1961 by t'1e ~mnlgamation of the Eastern Shipping Corporation and 
the "~e!;tc~rn Shi?pIng Corporation. Consequently, the staft' of the 
Eastern Sbipping Corporation and the Western Shipping Corporation 
became the staff of the Shipping Corporation of India after. the mer-
ger. In 1973 the Shipping Corporation of India took over the Jayanti 
Shipping Company, whose affairs it had managed since 1966. Hence, 
all the employees, including officers, who were on the' pay roll of the 
Jayanti Shipping Company as.on the date of merger were also tr,ans-
ferred to the Shipping Corporation of India Ltd. The Jayanti Ship-
ping Company being a private organisation, the rules pertainulg to 
reservation of SCJST candidates had not been followed by its man-
agement. Due' to the rapid growth of the Shipping Corporation of 

, India fieet, tr~ed personnel were required. Men with the requisite 
qualifications, i.e. holding certiftcates of Competency issued hr' the 
Ministry of Shipplng and Transport, were not imme4iately a~Uab1e 
for the purpose. 

4.2 The t:ommittee have bMn informed in a note that even prior 
to 1956, the Eastetn Shipping Corporation, which was partly owneti 
by the Government of Inaia and managed by the ,Scindia steam Navi-
gation Company was not having any Scheduled Caste I Scheduled 
Tribe representation. 'nlere'f~, in 15th August, 1956 the Govern-
ment decided to take over the complete control of t.he management 
of the Eastern Shipping Corporation. The staff which was then work-
ing for the Eastern Shipping Corporation was given an opti.on to ~pt 
for new management,.if they so deSired, and more than 90 per cent 
of the employees, includin'g officers, who were the employees of the 
Scindia had opted for the services of the Eastern Shipping Corporation. 

'Thus, even this batch of employees did not have ~nY' Scheduled Castel 
Scheduled Tribe representation, as the Scindia Steam Navigation 
Company was a Private Sector Organisation, to whom the Govern-
ment Directives, on the subject, were not applicable. 
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4,3 The staff strength of Shore Personnel of the Shipping Cnrpor-
ation of India liS on 1-1-1973 in various groups was stated to be u 
follows:-

------._-,--- -----
Total No. ofSC No. ofST 
No. of employea ~ empJoyee. 

~/Group 

Clau 'A' 2o-l 

'Class 'B' ~7 2 

c ... ·c· 1183 40 II 

Class'D' 301 f4 

TOTAL : '443 107 ~ ._ ... ----. 

4.4 The following statement indicates the staff strength of Fleet 
Personnel of the Corporation as on 1-1-1973:-

------_._----_.. .- -_. --~.-- --------
Claa/Group Total No. oCSC No. of ST 

No. of empIoytoeI C'rnPIDYta 
nnplayeel 

-------- _ .. __ ._- -- ---- --.----- .. ----
a.. 'A' 1505 

CIaa 'B'. :JIO 

OJ.. 'C' 

Claa '0' 

10 

Nil 

.s 

3 

Nil 

Nil 

It has been stated that an ~urate record of Scheduled Cute I 
Scheduled Tribe fleet personnel is not available. The above ftgures 
bave been' compiled from one register wherein oRleen belonging to 
SCIST communities along with dates of their appointment are 
entel'ed. 

4.$ As per information fu.misbed to the ~ommittee, the follow-
flag statement iadicates the staff Btrength of Shore Personae! of the 
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4.7 During evidence the Committee pointed out th(lt the statement 

showing the staff strength in SCI and the number of Scheduled Castes 
and Scheduled Tribes amongst them as on 1-1-1985 indicates that 
both in Shore Personnel and the Fleet Perl>"Onnel there is a heavy 
shortfall of Schdeuled Castes/Schedulde Tribes in all categories of 
:posts. The Committee wanted to lmow the rea'SOns for such a heavy 
shortfall. The representative of the Ministry' of Transport (Deptt. of 
Surface Transport) explained the reasons for shortfall of Schduled 
.castes/Scheduled Tribes in the Corporation as under:-

"It is basically because of shortage of qualified personnel hav-
ing the necessary technical qualification. As fw.· as sh'Ore 
employees are concerned, if we start from 1972, the date 
from which the reservations took place, then our pOsitio;) 
is far better, than what appears in the data that is· with 
you. Between 1972-74 if you take shor~ employees as a 
whole we have recrUited 106 &hedulpd Castes 1iI.nd 13 
Scheduled Tribes and taken together there is a shortfall of 
10 persons. This we hope to make good as early as po!:sible. 
As far as fi'Oating staff is conce!ned, there we have a rather 
serious problem. As it is in the SCI, we have a large sur. 
plus of these employees and the surplus number is about 
345. As things stand today, becaUse of the constraints of 
resources and plan allocation in terms of number 'Of ships, 
and also because of the qualitative changes which a.r~ tak-
ing palce in the world fleet, the number of ships is declin-
ing and, therefore, the surplus in the near futUre is ·going 
to increase further instead of decreasing. Then we have als~ 
got Mughul Line which is shortly to mtrge with the Ship-
ping Corporation of India. They are reported to have a 
very large surplus. In fact, their fteet strength ,has dec-
lined very rapidly over the last one year or so. In addi-
tion to that, we have cadets who have been trained OIl 
SCI ships and are without employment today because we 
do not have ·vacancies. Their number also, I think, is 
about 350. . So far as lloating staff is concerned, the posi-
tion is really very difBcult." 

4.8 A statement showing the year-wise recrwtment made by the 
Corporation in Shore Personnel in various categories of posts during 
1983, 1984 and 1985 is at Appendix-I. 

4.9 Another statement indi~ting the year-wise recruitment made 
by the Corporation in neet Personnel in various categories of posts 

. during 1983, 1984 and 1_ is at Appt!lldix-n. 
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~10 Explaining the pOsition of recruitment with regard to the 

clencal and offic:ers level in the administrative set up of the SCI Ltd.. 
the representative of the Minjstry of Transport (D&ptt. of Surface 
Transport) stated during evidence as follows:-

"When the SCI was formed in 1961, it was formed b, the amal-
'gamation of Eastern and Western Shipping Companies and 
subsequently Jayanti Shipping Company which was in the 

, same line was also taken over by the SCI. In 1973 a large 
number of people belonging to this private company were 
also taen under the SCI. In the tablet refered to, we have 
calc~lated the total strength including those recruited by 
Scindias and Jayanti. I am not say~ng that it is satisfactory 
and it is what it should be . While critically Viewing the 
SCI' performance this point should be kept in mind. The 
point was why not people other than those fronl T. S. 
Rajendra were taken. For these categories of posts cer-
tain statutory qualifications had to be possessed by the 
people. However, therefs a reservation of 1& per cent. for 
Scheduled Caste candidates and 71 per cent for Schedul· 
ed Tribe candidates. It may be said that before 1981, when 
there was no slump in the shipping market there was tre-
mendous competition for the persons who passed out of 
Rajendra. IJl fact It is 'Only during the last one Qr two years 
the situation has changed. Actually this may be of somf! in-
ter. that in this year's project in T. 8. Rajendra, even 
though we have cut down the intake to 40, only one caDell .. 
date has so far reported for training. Nobody wants to 
come here. Earlier, even before they pass 'Out they would 
be grabbed by the Shipping Companies. Another point is 
thit on the technical side even though SCt 1s willin'g to 
take as many Selled'uled Caste' and Scheduled Tribe eandi-
dates, they are not available---the people who OOI'5e9S the 
minimum' qua1iftcations. The Committee would he happy 
to note that as far as engineers are concerned, they wen t 
in for two recruitments exclusively for Scheduled Caste 
and Scheduled Tribe candidates. They reeruited 4G in one 
year and 43 in the second year. In the second year to get 
43 candidates they had to send of'lerl to 21 people. These 
are some of 'the . difBcultles whICh SCI laeel in fuUUlinr 
quota.~ . . 

. 4.11 D\lrins evidezJ.:e the Committee pointed out that the state-
Inents ahowitJg 'year-wise reoruitIPent mad .. ~ the ~PPing ~; 
poration of India during 1983, 1984 and 1985 (Append1Cel 1 an ) 
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indicates that the number of Scheduled Caste/Scheduled Tribe can-
didates recruited in various categories 'Of posts both in Shore Per-
sonnel and Fleet Personnel is very small and most of the vacancies 
reserved for Scheduled Castes and Scheduled Tribes have been car-
ried forward. The position of recruitment made as on 1-1-83 indicates 
that in Shore Personnel in Group C, out of 24 posts reserved for 
Scheduled Castes and 12 -posts reserved for Scheduled Tribes only 
on Scheduled Caste has been appointed. In 1984, in Group C, 24 
posts were reserved for Scheduled Castes and 13 for SchedulEd Tribes 
but not when a single Scheduled Caste I Scheduled Tribe candidate has 
been appointed agail'.st these reserved posts. The position of recruit-
ment of Scheduled Castes and Scheduled Tribes as on 1-1-85 is also 
not satisfactory and 23 posts of Scheduled Castes and 14 posts of 
.scheduled Tribes in Group "C' have been carried forward. Similarly, 
in Fleet personnel, the position is the same in Group C and D and 
there is a heavy shortfall of Scheduled Caste/Scheduled Tribe 
cnndidate in these groups. The Committee wanted to know the 
reasons for not filling up the posts reserved for Scheduled Castes 
and Scheduled Tribes. In this connection, the representative of 
the Ministry of Transport (Deptt. of Surface Transport) has stated 
as under:-

"Total number of vacancies included came from previous year. 
If you exclude the carry over, then, the performance of 
recruitment of ('andidates is not very unsatisfactory. Right 
from 1962 we carry over backlog. Instructions have been 
issued that SCI must take into account all the vacancies 
right from 1962 onwards. We take total number of Schedul-
ed Caste /Scheduled Tribe candidates who are there and it 
should be according to 15 per cent and 7/1-2. Balance is 
taken as backlog." 

4.12 When the Committee enquired in what manner the sa 
proposed to fill up the backlog and whether any method had. been 
devised by the COrporation for eftectively implementing the reser· 
vation orders, the representative of the Ministry of Transport 
(Deptt. of Surface Transport) stated as under:-

''Today, the SCI have a total strength of about 7000. F« 
various categories of posts, there is a certain percentalfe 
preacri.bed in the Govenunent diJ:ective. Taking the 
position as on date, we calculate the backlog. For example 
in Class I Junior most scale, the Scheduled Castelt 
number should be 15, if the total strength of ofticers is \100. 
Suppose they have only five Scheduled Caste candidatell, 
the backlog is calculated as ten. For each category, a 
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roster is maintained in this way to eomplete the bacldog. 
The Committee is aware that following a certain proce-
dure, if no candidates are found for a partieulv posts, it 
can be dereserved. But the SCI is not doing that also. 
We are doing every eft'ort to recruit Scheduled Cute 
candidates only." 

4.13 The Committee have bee~ informed in a note that with a 
view to maintain, proper representation of the SCfST employees in 
Group 'N, 'B', 'C', and 'D' (Class I, II, III and IV) posts, a higher 
percentage is kept reserved for SC/ST candidates in respect of direct 
recruitment, so a'S to minimise the existing backlog in their re-
presentation. Further the bulk of promotions from Group 'D' to 
'C', within Group 'C' from Group 'C' to 'B' from Group 'B' to 'A' and 
within Group cA' are also made on the basis of relaxed standD.rd 
from the existing employees in Ql'der to improve the SCfST reserva-
tions In all these groups. For achieving this objective, a liberal 
poJiqr of promotion is being followed by the COJ.'lPOration in respect 
of SClST employees so that the position is substantially improved in 
regard to overall representation of SC/ST employees of aU Groups 
in the services of the Corporation. 

4.14 It has been stated that the representation of the SCIST 
COmDlU'lUties, in Fleet Personnel is on the lower side matDly in 
Group 'A' and 'B', Group 'A' is consisting of Navigating Oftlcers and 
Engineering Oftlcers. These officers are required to be fully equipped 
with prescribed p.1'Ofessional qualifications naruly "CerWlcates 01. 
~ncYfProficienc'Y" issued by the Ministry of TraDIIpOrt, 
Govftllment of India. These oftkers rise from junior leveL and are 
i'nitiall :recruited as trainees mostly from the Government TraininJ 
InRtitutes, viz. T S. "Rajendra" and "Directorate of Marine Engineer-
ing mid Training" Bombay and Calcutta, In cou.rae of time ther 
get promoted to the rank of Master{Chief Engi'neers in about 7 f8 
years, after passing the requisite certificates of competency exami-
nations, 

4.15 As regards steps taken to ftlJ. up the bacldog in Group 'B' 
JMIIIts. the Committee have been infonned that du.ring the year 11m 
... 1182, the Corporation had se1ected 38 Scheduled c .. teJSchecluied 
'bJbe candidates ton Group 'C' as Immigration Clerks from amoDgK 
.. SCfST candidates who had applied in responH to an advertfM. 
IMIlt ilaued in August, 1980 emusively reserved for SC/ST eandi--
.... Immigration Clerk's poIt is a base for promotiOD to 'Purser 
oa:..- in Group 'B' category. 

4.16 The Committee have been informed In a DOte that the 
existing shortfall of Scheduled Caste/Scheduled Tribe repretenta· 
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ticm in Group 'C' and 'D' is due to the fact that the Management 
has not been able to recruit more Scheduled Caste/Scheduled Tribe 
employees in these groups, as there has been no recruitment in theSe 
groups, from December, 1977 onwa.rds because of the dispute 
between the SCI Management and the SCI staff Union regarding the 
scah)S of pay to be made applicable to the new entrants as per the 
Government's instruction clnd the same is. now subject before 
the Industrial Tribunals. The backlog in Group 'c' and 'D', there-
fore, i.s expected to be wiped out as soon as a fresh rec,ruitment in 
thes, Groups commences. 

4.J 7 When the Committee enquired as to when the dispute 
between the SCI management and the Shipping Corporation of India 
stat! union rgarding application of new pay scales to the new 
entrants as per the i~tructions of the Government was likely to 
be settled, the represeQtative of the SCI stated during evidence that 
since the matter is subjudice it is not possible for the SCI to say by 
what time this dispute will be resolved. 

In this context the witness stated as under:-

"It is a very important and very large issue because on 
account of this agreement with the Union, several otber 
things got affected. We are cdZlcerned that the dialogue 
with the Union should continue. Merely because it is 
sub-judice, we are not stopping talking with the Union. 
The basic issue involved is not an issue which can be 
settled at the corporation level, because whatever 
basic point of dispute is that is denie4 by the overall 
government poliCy; and that is why even though we are 
very keen and we will continue our effort, it is rather 
difficult for me to say and Pllt a time horizon on that 
that on so and so date we will be able to settle tllat 
dispute." 

4.18 The Committee desired to know the reasons why Schecblled 
Cruote,fScheduled Tribe persons were not joining the Shipping Cor-
poration of India. The representative of the Ministry of Trans~rt 
(Deptt. of Surface Transport) stated during evidence as under:.., 

"The Committee may also be aware that public sector under-
takings are looking ,.or Scheduled C4.st and Scheduled 
Tribe candidates at officer level. There is keen competi-
tion for candidates with t«lbnical qualification'S. A 
candidate naturally goes to a more attractive job in 
companies. The reason could be that for a limited numbeJ" 
Of eal1didates who are well qualUled, a number of UIIdel'-
takings and companies are competing. As far as ShipPJag. 
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Corporation of India is concerned, the fact that it~:j. 
candidates· from. other companies aIle) indicate that it ... 
high paying organisation." 

4.19 In this connectian, the Chairman and Managm, Director, 
Shipping Corpo,ration of India explained turther as follows:-

"One of the other factors is, ultimately theBe people have to 
work on ships. Many people have • falciDatton more for 
shore life than ship life. Secondly, they have abundant 
option'S also. Thirdly, there is tremendous competition. 
So all these factors put together, put SCI in a bad position 
to attract people InJpite. of the fact that we are a good 
paying organisation." 

4.20 The Committee note that the statement sbowin, tbe staft 
strength in SCI and the number of SC/ST UIlOnpt them. . as on 
1·1-85 IndicatN that both in Shore Personnel and Fleet PenoDDol 
there is a heavy shortfall of Seheduleld Castes/Sdteduled Tribes 
ill aU caterories of poats. The representative of tbe Mlnlatry of 
TrBDSpOrt (Depti. of Surface Transport) explained the reuo ... for 
sbortfall of Sebedulekl Castes/Scheduled Tribes In the Corporation 
dllliDg evidence like this: "It is basically because of shortale of 
qualifted penonnel haring the necessary technical quallfteatlon. 
As far as lhore employees are concerned, if we atart from l11Z, the 
date from which tbe reservationl took place, then our position III far 
better. This we hope to make ,ood as early as pOIIibJe!' The 
representative of Ministry of Tranaport (Deptt. of Surface Tr ..... 
port) also stated dll1'iDr evidence that "instructions have been issued 
that SCI must take into account all tbe vacancies riPt from IH2 
onwards. Rldd from 1_ we carryover bacldOl." The Commit· 
tee reICOmJDend that as per auurance given by the representative of 
the Ministry of Transport (Deptt. of Surface Transport) dUl'iDr 
evidence, the shortfall of Scheduled Caste/SchecIulecl Tribe elnp· 
loyees in SCI .hould be wiped out without any further delay. The 
Committee trust that for clearing the bacldOC all the vacanclM 
which occurrPd from 1962 onwards would be take. into acrount and 
bftt from 1972 both in reaped of Shore Personnel aDd Fleet Pc ..... • 
nel. 

4.21 The CODlmlttee have 'been informed that ;,. SCI a larre 
nlUDber of employeel!l In the floati .... statr caulory are IUrpius ad 
the Dumber of such employees is ltated to be about:MS. BesIdH, 
about 350 eadets who have taken training on the Ships owned b)-" 
the Corporation are .. Iso surplus .-d they are without any employ· 
ment ~use flalReient number of vacaries are not available in 
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t.bJI catecoq. The Committee were futber iDfonned.. during evi-
dence that tlbecause of the eoaatrainta of lINOureea and plan alloca-
tion in terms of number of ships, and also beea1lSe of the qualitative 
changes which al'e taking place in the world fteet, the number of 
ships is deelinin, and, therefore, the surplus in tbel near future is 
,oing to increase further iustead of decreasing. Then we have also 
got l\rIoghul Line wh!ch i •• ltorlly to merge with SCI. They ue re-
ported to hav ... a very large SUI1plus. Ia faet, their 8eet .tren"h ha. 
declined very rapidly over til, lut ODe yeiu or 80." The Committee 
recoDlDUmd that as and when fresh vaeaDeies arise ill the neet 
Penonnel, priority .ould be ~ven to SC/ST candidates at the time 
or giving employe .... _t. 

4.22 The Committee also suggest that Government should go 
into the question as to wh~ the number of SCI Ships is declintDIl 
thereby rendering the Floatin, Staff as surplus. On the one band 
India is trying hard to increase its trade and Commerce with other 
countries and on the other our Shipping capacity is reported to be 
going down. These two situat=ons seem to be quite contradictory 
unless foreign ships are acting as carriers of Indian goods to the 
world market. This matter merits deep and careful consideration by 
tbe Government. . 

4.23 The Committee arel unhappy to note that the statementa 
show:ng year-wi!lle recruitment made by the Shipping Corporation of 
India during 1983, 1984 and 1985 indicate that the number of Sche· 
duled Cutes/Scheduled Tribe candidates ftlcruited in various cate· 
Kories of post.. both in Shore Personnel an Fleet Personnel is very 
small and most of the vacancIes reserveld for Scheduled Cutes anll 
Scheduled Tribe have been carried forward. The position of recruit· 
ment made aA 011 1·1-83 indicates that in Shore Personnel, in Group 
'C', out of 24 posta retJerved for Scheduled Castes and 12 posts ruerv-
ed for Seheduled Tribes only olle Scheduled Cute was appointed. 
In 1984" in Group 'C', M posts were resened for Scheduled Cutes 
and ·13 for Schf>duled 'fr!beII but Dot a single Scheduled Caste/Selle-
duled Tribe candidates was appointed against these reserved posts. 
The pcJSition of recruitment of Scheduled Castes and Seheduled 
Tribes as on 1·1·8!; is also Dot satisfactory and Z3 posta of Scheduled 
Caste. and 14 POlt of Scheduled Tribes in Group 'e have been CIIr· 
ried forward. Similarly. in Fleet PeI'SOlMleI. the po¥tion is the saDle 
in GNLlps C and D and there is a heavy shortfall of SC/ST candi· 
d.tes II) these poups. 

Th" Committee need hardly str .. that all posalble etlforts should 
be maife by th ... Shipping Corporation of India to 8nd saltable SC/ST 
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candidate. .. aD the posts reserved for them and u far u pouible 
a aaiDimma .amber of posts ahouW bel earried forward. There is DO 
poiDt in ~ that the backlog is calculated 110m the y .. ua __ 
the CorporatiQII is unable to fill evea the current vacaudea l'eMl'\Ied 
for Schedu1ed Castes aDd Schtduled Tr~bea. The GOVeI'lUIlOIIt 
should take stepf! to attract more SchedQlecl Cute/Scheduled Tribe 
ca.ndidates to tl\e Shippina Corpontiop of India in various end.,., 
tec:hnieal or non-techllical, by impl'OlViDg c:onditloaa of .ervice in 
the Corporation. 

4.24 n.e Cemmit&ee note that the ex~ shortfall of SC/ST 
repr.entation in G,oup fC' and 'D' is due to the fact that the 
management has not been abIe to recruit more SC/ST employees in 
th.ese l1'Oups, as thel'e has been no recruitment iu thelle lJ'Oupa, from 
December, 1977 onwards beeause of tile dispute between the SCI 
Management and the SCI staff Unio. regarding the seales of pay to 
be made applicable to the new entrants as per the Govemment's In-
structions and the matter is prese.utly subjudice before an induatriaJ 
tribunal. It h .. been stated that the existing bacldog in these (fI'OUpII 

is expeeted to be wiped out as BOOn a8 fresh recruitment takes place-. 
The Committee need hardly stress that for the effic'ent fUDetioniftll 
of any organisation cordial relation"! be~een the maD~meot and 
its employen are of utmost importance. Government should have 
tried to BettI., this matter by mutual dialogue rather than nUowing 
it to be taken to a Tribunal. 

4.25 The Committee! hope tllat Government would endeavour lor 
an early and amicable settlement of the dispute between tI\C! 

management and SCI staff Union 80 that the intereats of SC/ST can-
didates are net jeopardised further 88 far as reauitment to Groups 
'C' and '0' pests 1111 concemed. 

B. Training Scheme 

4.26 In a note furnished to the Committee it haa been stated that 
t.he Shipping Corporation of India sends its employees for training 
abroad. 

4.27 The Committee have further been informed that out of 17 
employees sent for training abroad during the yeal'S 1982 to 19M, 
none belonged to Scheduled Caste or Scheduled Tribe. 'nte re-
presentative of the SCI stated in this context during evidence that 
the persons who were sent for training abroad were senior . tech-
nical officers and they were sent abroad for some speda1Jled training. 
It was stated that only two senior Scheduled CastefSchedu1ed Trfbe 
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persons were available in Shipping Corporation of India who would 
be sent tor such training in future. 

4.28 Asked whether it was not possible for Shipping Corporation 
of India to select the best aIDOnpt the Scheduled. CastefScbeduled 
Tribe persons for sending them for auch training abroad, the re-
presentative of the Shipping Corporation of India assured the 
Committee as under:- : 

"We certainly intend doing that in future. Now there are 
only two persona belonging to Scheduled Caste and Sche-
duled Tribe on the technical aide in the ·head oftlce at 
Bombay. They are at the lowest level and above them 
there are four more' levels. In future, we will certainly 
bear it in mind and on the first avallable opportunity, we 
will make our efforts in that direction." 

4.29 The Committee have been informed in a note that oppor-
tunities are provided to SCfST oftlc.-s for institutional training and 
for attending Seminars/Symposia/Conferences etc. 

4.30 The' following statement shoWing the number of SCfST 
oftlcers who were given opportunities to attend the various Seminars! 
Conferences etc. has been fUrnished. to the Committee:-

Year 

1982 
1983 
1984 

No. of SC/ST OIJlcers 

2 
11 
11 

4.31 The Committee pointed out during evidence that the SCI 
had evolved. a training marine engineering scheme which is specially 
meant for Scheduled castes and Scheduled Tribes. The Committee 
desired to know as to how many Scheduled Caste/Scheduled Tribe 
candidates had completed. this training course and how many were 
given a job in the Corporation after completing this training. In 
this Cdntext, the representative of the Ministry of T,ransport (Deptt. 
at Surface Transport) stated as follow-s:-

"1'his was a scheme that was in operation only for two years 
;.e. 1982-83 and 1983-84. In. 1982-83 40 Scheduled Caste! 
Scheduled Tribe graduate engineers were taken and all of 
them .have been absorbed. In 1983..84, 43 engineers were 
taken. So, total 83 people were taken. They WtU"e paid 
a stipend ot as. 700 and given free lodging and boarding. 
etc. Therefore, we have put them under bond to serve 
SCI for a certain number of years." 
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4.32 When asked why the training scheme was stopped later on, 
the representative of the Ministry stated that because of recession 
in the SCI the trainee Engineers are being rendered surplus and t.he 
anticipated strength of the fleet did not materialise. 

4.33 The Committee note that the Shipping Corporation of India 
sends jt~ employees for training abroad. When the Committee 
JWlinted out during evidenrf\' that during tbe period 1982 to 118'. 17 
employees were sent abroad for training but none of them belonaed 
to Scheduled Caste/Scheduled Tribe. thel representative of the Cor-
poration !dated that the p('rsons who were lIent for trainln, abroad 
were senior t~rhn!cal offi~ers and they w.,.-e, sent for some speelalis-
cd training. He fu.rt;)('l" ,., ~ormed that in Shipping Corporation of 
India only two senior SC/ST persons are available who would be 
~enf for liuch training in. future. 

Thto Committee hope that in keeping with the promise Illattt' 
durin~ evidence and to instil c:onflclence amon, SC/ST Btatr .• defler,'-
inK SC/S'r employees of the Corporation will be sent for training 
abroad from time to timc. 

c. Apprenticeship Tra.ining 

4.34: According to the information furnished by the Ministry or 
Transport (Department o! Surface Transport) to the Committee. the 
position regarding the total number of apPl'e'lltices selected for train-
ing as required under the Apprentices Act in the Corporation. and 
the number of Scheduled Caste/Scheduled Tribe amongst them. for 
the last three years is as follows: - ' 
- _______ .c.... __________________ _ 

Y"ar as on Total No. 01" 
Apprenticeo 
sdl'rttd 

1-1-1983 J!l 

1-1-11)114 ~, 

1-1-I!)Il" :fi 

TOTAl. : 1!Z4 

"'umber til" sels"!" 

4.39 The policy of the Corporation regardin, absorption of 
trained apprentices in the servket of the Corporation 11 the same ,a 
per the Government pcillcy and accordingly 50 per cent of vacancletl 
wiD be reserved for the succeaatul tratned apprentices as and when 
'.recruitmeDt ismade". ,. I 
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4.36 The Committee have been fnforiDed in: a 'note that no trainee 

apprentices, including any Scheduled. CasteiScheduled ·Tribe candi-
dates, have been absorbed. in the serviees of the CorpOration. The 
Corporation has not been able to absorb ttl1y of the apprentice 
trainees, .inc)uding SC/ST, because the recruit~t in Groups 'C' 
and cD' /Class nI and IV has been at. a ~tiU . position from 
Decem.~, 1977 onwards, due to the industrial diSpute between the 
Shipping Corporation of India Management and sct .Staff Union, 
regarding application of new scales pfpay ·to new entrants, as.per the 
instructions of the Government. 'I'he matter is presently subjudice 
be~ore the Industrial Tribunal. 

4.37 When asked how did the SCI prOpose to mI up 50 ~er cent 
vacancies from the successful train8d apPreiJ.ttees tlWough direct 
reU,U1tment Which were in. a!Tears for the last 8 ~ the repre-
sentative of the Shipping Corporation of India stated during evi-
dence as under:-

"As far as this is concen1ed, 88 lOOn as our dispute with the 
Union is resolved. we will take stock of the whole situa. 

- Uon. We Will alsO have ·to take uito~t While 
giving this ~, ·the ~Util_ 'ot ~ 'we fteelve 
·~the Moghul l!nes.ftaive'tllm i*k Cit \he wh()}e 
idtuatfon arid oUr et!dtt .\Vm be ·that 1iJh8f8Wr lftltlal toe-
~tm~t has to be 'dOlie _ ''trift try ~Wt \0 giVe 
opportunities to the peOple Who hive riOef4Na tl'8inti11, 
that is, in the SCI as long as, of course, they are willing 
to come to us." 

'-38 The Committee repet to DOte that out of 111 appnntiees 
.. Ieeted It,. the SCI f6r training tIurtac the perioII fNm 1-1-1" .., 
1-1-1185 onl,. 7 belonl to Scheduled Cutes IlIUl Se1aedaled Tribes. It 
baa 1Ieen ltated that the poDey of the Corporation reprcIiag .1tIorp-
tion of trained .pprentiees ill tJ.e aervIees Of the c.poraticm is the 
.... e .. per the GGverumeat poIiey .... acconUnat,. 50 per eeat of 
vaeandes will lie ~ for the ..-..fnI trained .pprentiees 88 
and wheR reeruitmeat is..... 'DIe Owmitte6 .... 1aanIl,. ItJ'IISII 
'tIaat ....... va,. IaIp .am_ ........... c.- ..... lIthaIuIed 
"I'riIIIa ... tllten ... .,. .............. u,..1 ....... tile .. r-
.,...., tie On ......... tile ... ' ............... fie 'be 'ele~ 
.. 'ilia" __ ...... ..,.0.· ... , ....... rc" ...... 'e-t:laJpr 
JdIJDhr Of M .... 0uIteI ............ ~-...w-..... 
_ ..... tiees wItIa • view to ~ the 1IMId. In die eenkeII ., 
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the SbippiDc Corpontion of India. The Committee reeoauaead that 
the seheme of apprenticeship traiDing should not be shelved In view 
of intake of staff from Morhul Lines which is bein, merpd with SCI. 

4.39 The Committee alao feel unhappy that due to an industrial 
dispute haqin, fire aincelQl1&' the trained apprentlc:es iDc1udin, thOle 
belOJl8iag to Seheduled Caste and Scheduled Tribe could not be ab-
sorhcl in the services of Shippin, COl"l»oration of In". Such traID· 
ed apprentices should be ~onsidered for absorption in Shlppiq Cor-
ponu... of India as 800n as tbe dispute is r",otved and fresb recruit-
ment is to be made. 
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CHAPTER V 

REDRESSAL OF GRIEVANCES 

The Committee have been informed through a note furnished 
by the Ministry of Transport (Department of Surface Transport) 
that for redressal of grievances, aU employees of Shipping Corpo-
ration of India including Scheduled Caste/Scheduled Tribe em-
ployees are treated at par and the grievances of all employees are 
attended to promptly by the concerned officers. 

5.2 It has been st4ted that there is a Liaison officer of the rank 
of Deputy Manager to look after the interests of the Scheduled 
Caste/Scheduled Tribe employees of the Corporation. 

5.3 When the Committee enquired during evidence whether any 
Complaint Register is being maintained in the Shipping Corpora-
tion of India in order to register the grievances of Scheduled Caste/ 
Scheduled Tribe employees of the Corporation. the representative 
of the Corporation replied in th.e affirmatiVe. 

5.4 The Committee have been informed in a subsequent note 
that the Shipping Corporation of India started maintaining the 
Complaint Register for Scheduled Caste/Scheduled Tribe emplo-
yees from September, 1~ after the visit of the Parliamentary 
Committee to the Cor,poratiOA on 26-9-1984. No complaint was re-
gistered from any Scheduled Caste/Scheduled Tribe employee 
prior to September, 1984. 

5.5 Regarding the number of complaints received during 1984 
the representative of Shipping Corporation of India stated during 
evidence that m 1984 only 4 complaints were received from the 
employees and· all these complaints were attended to by the con-
cerned authority. 

5.6 When the Committee enquired whether there was any sepa-
rate machinery for redressal of grievanees of Scheduled Cate/ 
Scheduled Tribe employees in the Corporation, the representative 
of the Shippillg Corporation of India has stated ~ follows: 

"There is no separate machinery in the sense that there is 
no exclusive separate arranpment tor them but as we 
explained to you in Bombay, we have a liaison ofleer 
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07 
who deals specifically with complaints, which are sub-
mitted by Scheduled Caste/Scheduled Tribe people and 
these complaints are attended to and they receive atten. 
tion from the Executive Director personally." 

5.7 The Committee are happ), to note that the ShippiDr Corpora-
tion of .... Ia started maiDtaiDiDa Complaint .... ter to ftIIIItel' the 
(.'OmplaiDts/pievauces of Scheduled C.ste/SeWuled Tribe emp'. 
yees of the COI'pOl'8tiOD from September# 118& .. tv inltructiou 
liven by Study Group of the Committee "urint their vIaIt to tbe 
Corporation on 26th September. 1984. Regarding reclreIBa1 of grie-
vances it has been statee( that all employeea of the Corporation meW-
i .... the Scheduled Cute/Scheduled Tltbe employ... are treated at 
par and the grievances of all employees are attended to promptly 
by the concerned omeera. 

The Committee suggest that the complaint register for registering 
Compla1ntslgrievances of Scheduled Castel Scheduled Trlbe employee, 
should be checked at f8IUlar intervals Ity the VallQJl 0Ileer ~e 
01 Scheduled Caste/Scheduled Tllhe Cell 10 U to eDIUI'e that alle.om-
plq.ts/represeDtations recelvetl from the Scheduled CutelSchcleuled 
Tribe employees 8re disposed of promptly ead judlelOUlly. . . 

NBW DBLHIj 
Apt'i! 17, 1908 
Chafer" 27, 1908 (SG.k4) 

. , 

KRISHAN DATT SULTANPURl, 
Chairman, 

Committee on the W.lftlre of 
SchecJv.led cae.. aftd 

Schedulld Trib ... 
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Committee on the W.lftlre of 
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APPENDIX m 
(Vide para 4 of Introduction) 

Su.mmeJry of ConclUBiom/RecommendatiOm COfI.tA£ned in 'the .Report 

SI. No. Reference to para 
number in the Repor~ 

Summ~ of Concluaionsl 
. ~oDUnendaUons 

1 2 3 
--------------------

1 2.8 The Committee note that the Shipping Cor-
poration of India. Ltd. was formed on 2nd Octo-
ber, 1961 and the Presidential Directives regard-
ing reservations for Scheduled Castes/Scheduled 
Tribes were i$Sued on 3-8-1972. The Committee 
also note that these Directives were issued after 
a lapse of about 11 years from the date of for-
mation of the Corporation. The Representative 
of the Ministry of Transport (Deptt. of Surface 
Transport) admitted during the course of evi-
dence that there was a lapse on the part of the 
Ministry to issue these directives to the SCI and 
that these directives should have been issued 
much earlier. The representative of the Ministry 
also stated during evidence that prior to the 
issuing of these directives, even in 1964, certain 
orders of the Department of personnel "fere 
communicated to the Shipping Corporation of 
India and the Corporation had informed the 
Ministry that they were observing the instruc-
tions regarding reservations contained in those 
orders. The representative of the Ministry 
stated that the Corporation was making appli-
cable the reservation orders from 1962 even 
though the Presidential Directives were issued 
in 1972. For calculating the number of seats to 
be reserved for Scheduled Castes/Scheduled 
Tribes, the Corporation is taking into considera-
tion the total strength of the Shipping Corpora-
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tion of India. It means that SCI is making reser-
vation for scheduled Castel and Scheduled 
Tribes on the basis of total strength of emp-
loyees alid not category-wile. 

Keeping in view the existin, backlo, in the 
Corporation al1Ift)st in each category of post, the 
Committee do not accept the contention of tbe 
Ministry that right from 1962 no reserved posts 
have been allowed to lapse. The Committee feel 
that a large number of Scheduled Caste/Sche-

duled Tribe employees were deprived of the 
benefits of reservation for 10 lon, years; i. ••. 
during the period from 1962 when the reserva-
tion orders were first made applicable, in the 

.' Shipping Corporation of India till 1972 when tbe 
Presidential Directives were actually luued, 
The loss suffered by Scheduled Caste/Scheduled 
Tribe employees during tbis long period can 
hardly becompen ,ated now aince many of the 

. old employees ml:st have retired without getting 
their due promot;'.-:m to which they were entitled. 
The Committee are constrained to observe that 
the Government cannot absolve itself of the 
grave lapse on its part in denying the adml.ufble 

benefits to the reaerved category of employeel 
for ten long years and by putting forward the 
al'gum.ent that Shipping Corporation 01 India II 
calculating the backlog on the total strength of 
the Corporation. 

The Committee recommend that the Shippinl 
Corporation of India should be directed to cal-
culate the backlog of reeerved posts from 1-
i.e. when the reservation orders were flrIt made 
applicable in the Corporation, and clear the 
existing backlog in each category of post 1n the 
sliottest possible time. 

The Committee note that in tbe Miniltry of 
TraMport. (Department ofSur{ace Tr.~' 
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one desk attache attends to the work relating to 
the Implementation of reservation orders ill 
favour of Scheduled Castes and Scheduled Tribes 
under the supervision of a Deputy Secretary/ 
Director. In reply to a specific query by the 
Committee during evidence whether the stat! 
strength of the cell working in the Ministry was 
adequate the representative of the Ministry 
stated that "creation of certain posts were invol-
ved. The Finance Ministry did not agree". 
Similarly, in reply to a question whether there 
was a cell to look after the interests of Schedul-
ed Caste/Scheduled Tribe employees in the 
Shipping Corporation of India. the representa-
tive of the Ministry stated that "it depends on 
the volume of work that arises. What I under-
stand from Chairman & Managing Director is 
that there is a separate Liaison Officer who at-
tends to all the complaints received about the 
Scheduled Castes/Scheduled Tribes reservation. 
.... was can call it a 'Cell'-if we like. But the 
Shipping Corporation does not formally call it a 
cell. We can formalise it 80 that it gets pubU-
city and gets institutionalised. The Shipping-
Corporation of India can rename it as a cell." 

The Committee feel that the reply given. to-
their specitk queries regarding setting up of 
cells both in the Ministry as well as in the 
Shipping Corporation of India were not only 
vague but also evasive. 

The Committee need hardly stress that mere 
appointment of IJaison Officers in the Ministry 
as also in the Shipping Corporation of India Is 
not enough. What is needed ts concerted action 
on the part of Liaison Officer to eMU1'e due com-
pliance of the orders and instructions pertainiJltt 
to reservation of posts for Scheduled Castes aud 
Scheduled Tribes and other relaxation9/conces-
sions admissible to them. For this purpose. as 
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per Government directive, a cell coDliaUn, of 
suitable and adequate staff has to be set up in 
each organisation needed by a Liaison OfBeer in 
order to ensure proper implementation of the 
reservation policy as well as for re«reatal of gen_ 
uine grievances of Scheduled Caltes and Sche-
duled Tribes. One Officer cannot be called a 
'Cell' as suggested in evidence by the repreaen-
tative of the Ministry. 

The Committee, therefore, recommend that a 
reservation cell with adequate staff IIhould be 
set up in the Shipping Corporation of India with-
out any further delay to look after the imple-
mentation of reservation orders in favour of 
Scheduled Castes and Scheduled Tribes both in 
letter and spirit. 

The Committee further recommend that with 
a view to implement the reservation orders more 
effectively. the cell working tn the Ministry of 
Transport (Department of Surface Transport) 
should also be strengthened by inducting more 
staff. The Committee are not satisfied with the 
reply of the representative of the Mfnh;try that 
the Finance Ministry did not agree for creation 
of certain posts for the cell. The Committee 
desire that the Ministry should pursue the mat-
ter with the Ministry of Finance vlgoroll!lly in 
order to get the addition staft' SJlnctioned for 
their Cell by giving full justification in view of 
large volume of work involved in the matter of 
implementation of reservation orders and other 
matters connected with welfare of Scheduled 
Caste and Scheduled Tribe employees. 

The Committee note that in Shipping COt'-

POration of India the new entrants in the Trained 
Marine Engineen Grade In JI'leet Personnel have 
to sign a Bond I an Article of Agreement aCCOl'd-
tng to which. if the Company 10 requlrM. after ... 
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completion 'of their training and obtaining a 
Second Class En'glish Part 'A' certificate of com-
petency from the Ministry of Transport they 
shall have to serve the Company for a minimum 
period of 8 years. In case of default these Trainee 
Marine Engineers shall pay to the Company all 
training expenses including cost of victualling 
incurred by the comp~ny or a sum of RI. 50,000/­
whichever is more and the deposit of Rs. 2,500/­
paid by him at the time of signing the Article of 
Agreement shall stand forfeited. 

The Committee feel that in the case of Sche-
duled Caste IScheduled Tribe candidates the 
pre~cribed periOd of 8 years compulsory service 
with Shipping Corporation of India would cause 
hardship in certain ca~es. As such, the Committee 
recommend that the period of service in the Arti-
cle of Agreement in case of Scheduled Caste I 
Scheduled Tribe Engineers should be reduced to 
5 years. 

The Committee also recammend that in case 
a Scheduled Caste/Scheduled Tribe candidate 
leaves services before the campletion of the 
prescribe4 period, then the maximum amount of 
deposit to be paid to the Company on account of 
training and other expenses should be reduced to 
25,000 insteac:l of Rs. 50,000 as fixed at present. 

The Committee further recommend that the 
deposit money to be paid by a Scheduled Castei 
Scheduled Tribe Trainee Marine Engineer at the 
time of signing the Article of Agreement should 
be RI. 10001- mstead of· 2,500/-. 

The Committee have been informed that the 
Shipping Corporation of IndiJi has been constant-
ly trying its beet to recruit the maximum No. of 
Scheduled Caste/Scheduled Tribe candidates by 
w'ay of repeated advertisement in all leading 
newspap~1'tI. at National as well as Regional 
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levels. C~Pi~-~~-;d~~;~~~~~_.~~ -~~-·~-·t~~ 
concerned Employment Exchanges. The copies of 
advertisements issued by the Corporation are also 
sent to the recognised All tndla Associations of 
Scheduled Castes and Scheduled Tribe£.. How. 
ever, the Committee are surprised to note that 
the vacancies reserved for Scheduled Cllrtes and 
Scheduled Tribtts are not announced over All 
India Radio which is flagrant violation of Gov-
ernment's instructions. 

The Committee recommend that the vacanc-
ies reserved for Scheduled Castes and Scheduled 
Tribes should be advertised through the medium 
of All India Radio as per instructions contained 
in the Department of Personnel and Admift.iJtra-
tive Refo!,ms a.M. No. 36022/4/76-Eatt. (SC']") 
dated the 7th August, 1976 and No. 36011/28/79-
EST (SCT) dt. 11th February, 1980. 

The Committee also recommend that copies 
of the advertisement issued by the Corporation 
should be sent to the local Scheduled C"~I 
Scheduled Tribe MPs and MLAs as well as to 
the Members of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes 80 that 
they may also advise Scheduled Caste/Scheduled 
Tribe c~ndidates to seek employment in tbe Cor-
poratiOn. 

The Committee note that in ease of Shore 
Personnel the appointing authority do not incU· 
cate the precise reasons for the rejection 
of the Scheduled Cute and Scheduled 
Tribe candidates to Employment ~changec. The 
Committee recommend that the appointing autho-
rity in the Shipping Corporation 01. India should 
always give precise reasons for the rejection of 
Scheduled Caste/Scheduled Tribe candidates to 
Employment Exchange 80 that the Employment 
Exchange can sponsor right type of ctmdldatet 
from these communities for fUI1ng the reserved ---_ .. _ .. _-----_ .. _._._"_ .. _--------
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vacancies. The Committee hope that by doing so 
more and more Scheduled Cute/Scheduled Tribe 
candidates will be 'available for fllling up the re-
served posts in various categories in the Corpora-
tion. 

The Committee are unhappy to note that in 
Shipping' Corporation of India Ltd. the appoint-
ment/interview letters issued to the candidates 
were not sent by registered post. The represnta-
tive of the Ministry of Transport (Department of 
Surface Transport) however, informed the Com-
mittee during evidence that as Boon as it came to 
the notice of the Ministry, instructions were 
issued to the Corporation that in future all the 
appointment/interview letters should be sent 
only by registered post. The Committee hope that 
in future the Shipping Corporation of India will 
strictly adhere to the instructions issued by the 
Ministry and all appointment/intervip.w letters 
would be sent to the Scheduled Caste/Scheduled 
Tribe candidates only by registered post. 

The Committee note that while recruiting stat! 
of Shore Personnel a minimum 8-10 days period 
of notice is given to Scheduled Caste/Scheduled 
Tribe candidates appearing for an interview as 
well as fOr joining the assignment in the Cor-
poration. The Committee have been informed 
during evidence that the Ministry of Transport 
(Department of Surface Transport) vide their 
letter No. SW ISYO(II)-90/85 dt. 7th ()ctober. 
1985 have issued instructions to the Shipping 
Corporation of India Ltd. that the period of 
notice given to the Scheduled Caste/Scheduled 
Tribe candidates for appearing for intel'view as 
well as for joining the as~gnment in the staff 
cadre of the Corporation should be increased fl'om 
8-10 days to a minimum period of three to four 
weeks. The Committee hope that in future thc 
Corporation would follow these instructions in 
letter 'and spirit. 
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3.34 The Com~itt-;;-'~~;; thatthe Corpo;'t10n hal 
ftotemployed relUlar sweepen tor doing :the 
sweepln,/cleanlng work and at present this work 
fa dODe by the 58 part-time workera enpted by a 
Contractor. The Committee further note that 

.''; 'every year the Corporation employs a Con-
tractor by inviting tenders. The Corporation hal 
engaged M / s Pop Cleaning of Bombay tor the 
Sweeping/cleaning work and the same contractor 
is continuing for the last 3 years on tender basia. 
The Committee have beeq informed that the pre-
sent contractor is unable to give details regard-
ing the nu·mber of Scheduled Ca,te/Scheduled 
Tribe part-time workers employed by by him 
as he does not maintain any IUCh record. The 
Committee are not satisfied with the reply which 
sounds evasive. As sweepers generally belong to 
Scheduled Caste community, the Committee are 
Of the view that the contractor whose tender is 
accepted by the Corporation mUit employ at leut 
50 per cent part-time workers from the SCheduled 
Caste community. This should bea condUion of 
the contract. 

3.35 The Committee further desire that efforts 
should be made by Shipping Corporation of India 
to employ, as far as possible, a contractor belong-
in'g to Scheduled Caste or Scheduled Tribe com-
munity 80 that Scheduled Cute/Scheduled Tribe 
workers working under him might feel more se-
cure and conftdent and are better looked after. 

3.36 During evidence the Committee were informed 
that the Corporation had adopted the contract 
system after giving due consilieration to aU im-
portant matters e.g. volume of work and ftnanclal 
implications etc. The Committee cannot ree. 
cile to the advantages inherent in the contract 
system and are in favour of its abolltlon alto· 
gether. The Committee, tllerefore, desire that 
the matter should be reviewed once again and 
the Committee apprised of the dedslon as early 
as possible. 
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The Committee note that in Shipping c..r-
poration of India Scheduled Caste/Sched ..... 
Tribe candidates are given certain concessioDs/ 
relaxations both in caSe of dir,ct recruitmellt 
and promotions. These concessions/relaxatiaIK 
include relaxation in age, assessing ScheduW 
Caste/Scheduled Tribe candidateet with relaDil 
standards and giving them a second class rail ..... 
return fare whenever they come for written tesI/ 
interview. It has been stated that if necessary. 
at the time of promotion, the zone of consident-
tion is extended in case of Scheduled CasIe/ 
Scheduled Tribe candidates. 

The Committee recommend that the zone dI. 
consideration should be 5 times the ~umber ,. 
vacancies to be filled by promotion so that • 
large number of Scheduled _Cnte/ScheduJed 
Tribe candidates are available for filling the re-
served quota. The Committee feel that it is 
highly improper to leave the question of extend-
ing ~he zone of consideration to the discreticla 
of tile appointing authority to be exercised _ 
case to case basis. 

The Committee also recommend that tie 
relaxation in marks to be given to Schedulal 
Caste/&:heduled Tribe candidates in written teIIl 
and interview either in direct recruitment or in 
promotion in the two wings of Shipping eoq... 
ration of India, namely. shore personnel and ... 
personnel should be clearly laid down in the re-
cruitment/promotion rules. This is necessary .. 
obviate any possible discrimination in direct __ 
cruitment between departmental and ou~' 
candidates belonging to reserved commonities. 

The Committee note that the total number ... · 
vacancies to be filled had not been lndicatecl lit 
the advertisement issued by the Shipping 0.-
pora);lon of India at the time of making SJ:JECY 
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recruitment exclusively for Scheduled Cutes anel 
.Sbheduled Tribes. While taking note of the 
~tatement made in this connection by the repre-
sentative of the Shipping Corporation., tbe Com-
mittee hope that as per assurance given by the 
Managing Director of Shipping Corporation of 
India during evidence, in future, the exact num-
ber of posts to be ftlled in by Scl1eduled Caste 
and Scheduled Tribe candidates would be clearly 
mentioned in these advertisemen,s so that more 
and more Scheduled Caste/Scheduled Tribe 
can4.idates may. respona to such special recruit-
ment drive. This will also enable the Corpora-
tion to wipe out the backlog of Scheduled Castel 
Scheduled Tribe candidates. 

No precise reasons have been furnished to the 
Committee as to why special recruitment could 
not be made in the case of Shore Personnel. The 
Committee reommend that SCI should explore 
the possibility of making special recruitment for 
Shore Personnel in order to wipe out the short. 
falls particularly in Group A posts., 

The Committee note that the statement show-
ing the total number of persons promoted durin, 
the years 198'2, 1983 and 1984 indicates that ill. 
Shore Personnel in 1982 in Group 'A' only 11.54 
per cent Scheduled Castes were promoted but 
no Scheduled Tribe was given any promotion. 
There was a shortfall of 3.46 per cent of Schedul-
ed Castes and 7.5 per cent of Scheduled Tribes 
in this group. In Group C also only 8 per cent 
Sch~1iled Cutes and 4 per cent of Scheduled 
Tribes were given promotion durin, the year and 
there was a shortfall of 7 per cent Scheduled 
Castes and :4.5 per cent Scheduled Tribet in pro-
motion in this group. The Committee oblerve 
that the potJtlon regarding the promotloDJ made 
In 1984 ts alto not iatisfactory and then 11 • 
sho1tfal1 ot 5 per cent Seheduled TrIbes In -------_ .... _,---_ .. _._._._-_. __ ....•.. ---
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Group B. In Group Conly 13.5 pel' cent Sche-
duled Castes and 1.94 per cent Scheduled Tribes 
were promoted and the shortfall of Scheduled 
Castes and Scheduled Tribes was 1.91 per cent 
and 5.56 per cent respectively. The data gives 
an ittpression that the Shipping Corporation of 
India has not l1Iade sincere efforts to implement 
the reservation orders in promotion. When the 
Committee enquired why su1licient number of 
Schqduled Castes and Scheduled Tribes could 
not be promoted even in Group C and D posts 
the Chairman and Managing Director of the 
Shipping Corporation of India stated: "The basic 
anomaly here is that fOr local recruitment in 
categories C and D, the reservation quota is 6 
per cent each. When it comes to promotion, the 
quota increases to 15 per cent and 71 respec-
tively. Therefore, the base from which the pro-
motion is made is narrower and that creates 
di1ftculty. Secondly, suftlcient number of people 
are not available who could be promoted, if the 
full quota of 15 per cent is to be filled. In future 
probably this will be partly relieved because 
instructions are being issued to increase the 
quota locally for Scheduled Caste from 6 per 
cent to 9 per cent. To that extent a large num-
ber of candidates would be available." 

The representative of the Ministry of Trans-
port (Department of Surface Transport) has also 
stated. during evidence that the reservation at 
the intake level i.e. at the 'in,i.tial recruitment 
levtl is only 6 per cent- while the promotional 
quota for SC is 15 per cent and for ST it is n 
per cent and as such he also stressed the need 
that at the intake level • also the percentage 
should be increased '80 that suftic~t number of 
Scheduled Caste/Scheduled Tribe candidates arc 
available at the time (If promotion. 
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The Committee do appreciate the diftlcu1ti~ 
pointed out by the Chairman and Managing 
Director of 8.hipping Corporation of India u 
well 88 by the representative of the Ministry in 
this regard. The· Committee would Uke to point 
out that for ~t recruitment on All India bula 
by means of open competitive test. the reserva-
tions for Scheduled Castes and Scheduled Tribes 
are 15 per cent and 71 per cent. When direct 
recruitment is made on All India basis otherwise 
than by open competition" the reservations appli-
cable are 16-213 per cent for Scheduled Caste and 
71 R8r cent fOr Scheduled Tribl!: For direct ~ 
cruitment to groups CI&D posts. which normally 
attract candidates from a locality or a region, 
the prescribed reservations for Scheduled Cute 
and Scheduled Tribe are based on the popula-
tion of these communities in that State. On thia 
bas~ the prescribed percentages for Scheduled 
Caste and Scheduled Tribe for the State of 
MaharaaMra are 6 per cent and 6 per cent res-
peetively. 

Tlte Committee would like to point out that 
though Shipping Corporation of India is havtn~ 
its headquarters in Bombay tn the State of 
MahJrashtra. yet its operational areas are sca~ 
tered in other States also. There is, therefore, 
no reason for presuming that for group C 1& D 
posts Scheduled Cute/Scheduled Tribe candi-
dates from other States cannot be recruited. As 
such the Cotnmittee recommend that Ministry 
of ~sport (Deartment of SUrface Transport) 
may obtain necessary clariftcatiop from the De· 
partment of Personnel and implement the re-
servation for Groups C & D posta on All India 
basis i.e. 1~213 per cent for Scheduled Ca. .. te 
and 71 per cent for Scheduled Tribe. The Com-
mittee have reasons to believe that in Group 'C' 
therr must be a large number of technical posts 
for which Scheduled Caste/Scheduled Tribe 
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candidates can be drawn from all parts of India. 
It is perhaps wrong to presume that such posts 
are necessariry to be filled from local candidates 
living in the State of Maharashtra only where 
qualified Scheduled Caste/Scheduled Tribe can-
didates might not be available. The Committel' 
also feel that the prescribed reservatitms of 6 
percent each for Scheduled Caste and Scheduled 
Tribe in direct recruitment for groups C & D in 
Maharashtra are the minimum and there is no 
bar to exceed these percentages in order to safe-
guard the interests of Scheduled Caste/Schedul-
ed Tribe employees at the time of prorrtltion. 

The Commi.ttee have been informed that in 
Shipping Corporation of India the Scheduled 
Caste/Scheduled Tribe candidates are inter-
viewed either alongwith general candidates or 
in a separate batch. When the Committee en-· 
quired during the evidence whether the Corpo-
ration was aware of the Government instruc-
tions that these candidates are to be interviewed 
in a 5eparate batch so that they are judged by 
relaxed standards and such candidates are not 
judged in comparison with the general candi-
dates, the representative of the MiniStry stated, 
"the interviews are condu~ted in a separate 
batch on the same day because the number is 
very small. After the general group is over. we 
do the interview for Scheduled Caste and Sche-
duled Tribe candidates with the separate stand-
ard set for them." The Committee recommena 
that as per the Government directives, the in-
terview of Scheduled Caste and' Scheduled Tribe 
candidates should be held on a day or sitting of 
the Selection Committee other thau the day ot" 
sitting on which general Cabdid\tes are to be 
interviewed so that the Scheduled Caste/Sche-
duled Tribe candidates are not judged in com-
parison with the general candi~ates and the 
interviewing authoritylBoard II/are prominently 

----_._._-----. -
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aware of the need. for judging the Scheduled 
Caste/Scheduled. Tribe candidates by relaxed 
standards. 

3.81 The Committee note that the ShippiDC 
Corporation of India Ltd. was formed on 2nd Octo. 
ber 1961. The' Corporation started following the 
reservation orders from I1HS2. The Chairman Dnd 
Managing Director, Shipping Corporation of India 
informed the Committee during evidence that {or 
Shore Personnel rosters for recruitment are being 
maintained from 1967 and for promotion f1'On1 the 
year 1972. In case of Fleet Personnel the Corpo-
ration started maintaining the rosters from the 
year 1982 only. When the Committee enquired 
whether prior to the year 1982 only partial rosters 
were being maintained in the Corporation in the 
Fleet Peraonnel, the Chairman and ManaPta 
Director, SCT' replied in the afirmative . 

. ' The Committee also note that the LiailOn Omcer 
of the Corporation inspects the rosters ont" in six 
montha. The Liaison Officer of the Minhrtry I)f 

Transport also inspects these rosters. The ins-
pected rosters maintained by the Corporation 
in 1982. There was no inspection in 1983 but 
the rosters were again inspected by him In Sep-
tember. 19&. Inspection for rosten were alia stat.. 
edtobe due for the year 1985. About the short-
comings discrepancies found by the Liailon 
Officer in the maintenance of the rosters the re-
presentative of the Ministry of Transport (De· 
partment of Surface Transport) state during 
evidence that during the course of inspeCf10n it 
WQ found that separate rosters were not betng 
maintained Calcutta and Bombay 0ftI~ of 
the Corporation. The Liaiaon Oftlcer alllO 
found that their rosters were not maln-
tained strictly in accordance with the pro-
lonna a prescribed by the Government. It 
was also found during i.nspection that for 
calculattng the vacancies. the Corpnration was 
not taking into account the strength hom 1982. 
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The Committee need ha.rdly stress that rosters. 
are the only mechanism through which a watch 
is kept on the proper placement of Scheduled 
Castes/Scheduled Tribes in services against the 
vacancies reserved for them. In fact they are the" 
kingpins on which the whole system of implemen-
tation of reservation orders rests and their pr~' 
per maintenance keeps authorities concerned in-
formed of the representation of Scheduled Castes 
and Scheduled Tribes at the various points in 
different posts and the shortfalls. if any. can be 
detected immediately. The Commfttee. there· 
fore, stress that rosters should be properly main-

. tained by the Shipping Corporation of Indfa and 
these should be checked regularly by the compe-
tent authority and duly signed in token Of sU"ch 
checking. DiscrepanCies. if any. noticed during 
the inspection of rosters should be rectified 
immediately and also brought to the notice of" 
Head of the Departme1'\t. 

The Committee note that in Shipping Corporation 
of India no post reserved for Scheduled Castes and 
Scheduled Tribe i'8 allowed to lapse. However, 
when suitable Scheduled Castes/Scheduled Tri'be 
candidates are not available for filling .reserved 
vacancies requiring professional qualifications 
like Chartered Accountants. computer science 
and naval architecture qualiftcations. such posts 
are filled up by general candidates so that the 
operations/functioning df the Corporation is not 
adve.rsely affected. 

The Committee would like to stress that before 
filling up'the reserved posts by general candidates 
requiring professional qualifications. Shipping 
Corporation of India must follow the prescribed 
procedure for. appointing. general candidates 
against these posts by obtaining formal orders of 
the Competent Authority. 

The Committee note that the statement 
showing the staff strength in SCI and the-
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number of SC/ST amongst them as on 1-1-1966 
indicates that both in Shore P~onnel and Fleet 
Personnel there is a heavy shortfall of Scheduled 
Castes/Scheduled Tribes in all categories of posts. 
The representative of the Ministry of Tra"spcrt 
(Department of Surface Transport) explained 

the reasons for shortfall of Scheduled Castesl 
Scheduled Tribes in the Corporation during evi-
den.'Ce like this "It is basically because of 'Short-
age of qualified personnel having the necessary 
technical qualification. As far as shore em-
ployees are concerned, if we start from 1972, the 
date from which the reservations took place 
then our position is far better. This We hope to 
make good ~ early as possible." The represen-
tative of the Ministry of Transport (Department 
ot Surface Transport) also stated during evidence 
that "instructions have been issued that SCI must 
take into account all the vacancies right trom 
1962 onwards. Right from 1962 we carry m'er 
backlog." The committee recommend that as 
per assurance given by the representative of the 
Ministry of Transport (Department of Surface 
Transport) during evidence the shortfall of 
Scheduled Castes/Scheiiuled Tribe employees in 
SCI should be wiped out without any further 
delay. The Committee trust that for clearing 
the backlog all the vacancies which occurred 
from 1962 onwards would be taken into account 
and not from 1972 both in respect of Shore r 
personnel and Fleet Personne1. 

The Committee have been informed that in 
SCI a large number of employees in the I!oating 
stair category are surplus and the number ot such 
employees stated to be about 345. Besides 
about 350 cadets who have taken training on 
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the Ships owned thy the Corporation are also 
surplus and they are without any employment 
because sufficient number of vacancies arc not 
available in this category. The CommIttee were 
further informed during evidence that "because 
of the constraints of resources and ~" alloca-
tion in terms of number of ships and also bccause 
of the qualitative changes which are taking place 
in the world fteet, the number of ships is declining 
and, therefore, t~e 'Surplus in the near future 
is going to increase further instead of decreas-
ing. Then we have also got Moghul Line 
which is shortly to merge with SCI. They are 
reported to have a very large surplus. In ract, 
their fteet strength has declined very. rapidly 
over the last one year or so." The Committee 
recommend that as and when fresh vacancies arise 
in the Fleet Personnel, priority should be given 
to SC/ST candidates at the time of giving employ-
ment. 

25 4.22 The Committee also suggest that Govern-
ment should go into the question as to why the 
number of SCI Ships is declining thereby render-
ing the Floating Staff as surplus. Of the one 
hand India is trying hard to increase it:; trade 
and commerce with other eountries and on the 
other our Shipping capacity is reported to he I!U-
in~ down. These two situations seem to be quite 
contradictory unless foreign ships are actin,!! as 
carriers of Indian goods to the world market. 
This matter merits deep and careful consideration. 
by the Government. 

"26 4.23 The Committee are unhappy to note that the 
statements showinp: year-wiAe recruitment made 
bv the shippin~ Corporation of India dutin2 1983. 
1984 and 1985 indicate that the "number of Sche-
duled CasteVScheduled. 'rrlbe candictates re-
cruited in various categories of posts both in 
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Shore Personnel and Fleet Personnel Is very 
small !Uld most of the vacancies reserved for 
Scheduled Castes and Scheduled Tribes have 
been carried forward. The position of recruit-
ment made as on 1-1-1983 indicates, that in 
Shore Pel'S'Onnel. in Group 'C', out of 24 posts 
reserved for Scheduled Castes and 12 posts re-
served tor Scheduled Tribel only one Scheduled 
Caste was appointed. In 1984. in Group 'C', 24 
posts were reserved for Scheduled Castes and 
13 tor Scheduled 'l'rlbes but not a single Sche-
duled Caste/Scheduled Tribe candidates was 
appointed against these reserved posts. The 
position at recruitment of Scheduled Castes and 
Scheduled Tribes as on 1-1-1985 is a180 not satil-
factory and 23 posts of Scheduled Castes and 1-4 
posts of Scheduled Tribes in Group 'C' havp. been 
carried forward. Similraly. in Fleet PerF'mnel. 
the position is the same in Group C and n and 
there is a heavy shorttallof SC/ST candidates In 
these groups. 

The Committee need hardly strels t'tat all 
possible efforts should be made by the ShfPrlng 
Corporation ot India to find ·Suitable SC/ST can-
didates for all the posts reserved for them and AS 
far as possible a minimum number of posta 
should be carried forward. There is no point tn 
IR)'ing that the backlog .. calculated from the 
year 1982 when the Corporation is unal"e to 
ftU even the CUtTellt vacancies reller\'ed for Sche-
duled Cutes and ScheduI.d Tribes. The Gov-
eNment sheu'd take .teps to attract more IIChe-
dated Cute/Seheduled Tribe "andidalet to the 
SIIipptn, eorporatlon of India in various gradell. 
teelmleal en" non-technical by improving condi-
tions of service tn the Corporation. 

f.ts 'I'he CoInmittee note that existing shortfall 
of SC/ST rep..-ent.tfon in Group 'C' and "n' is 
due to the fact that "lUDagement has not been --_ .. _._---_ .. -.... - ... _ ... _ .... 
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able to recruit more SC/ST employees in these 
groups, as there has been no recruitment in these 
groups, from December, 1977 onwards because 
of the dispute between the SCI Management and 
the SCI staff Union regarding the scales of pay 
to be made applicable to the new entrants as per 
the Government's instructions as the matter is 
presently subjudice before an industrial tribunal 
It has been stated that the existing backlog in 
these groups is expected to be wiped out 3S soon 
as fresh recruitment takes place. TOe Committee 
need hardly stress that for the efficient func-
tioning of any organisation cordial relations 
between the management and its employees are 
of most importance. Government s'Tiould have 
tried to settle this matter by mutual dialogue 
rather than allowing it to be taken to a Tribu-
nal. 

28 4.25 The Committee hope that the Government 
would endeavour for an early and amicable settle-
ment of the dispute between the management and 
SCI staff Union so that the interests of SCI 
ST candidates are not jeopardised further as far 
as recruitment to Groups 'C' and 'D' posts is COll-

cerned. 

29 

i , .... 

4.33 The Committee note that the Shipping Cor-
poration of India sends its employees for training 
abroad. When the Committee pointed out 
during evidence that during the period 1982 to 

. 19M, 17 employees were sent abroad for traln1ng 
but none of them belonged to Scheduled Castel 
Scheduled Tribe, the representative of the Cor-

. ...... poration stated that the persons who were sent 
for training abroad were senior technical officers 
and they were sent for some-specialised training. 
He further informed that in Shipping Corpora-
tion of India only two senior SClST persons are 
available who would be sent for such training 
ill future. 

-------_. --------

1 2 3 

able to recruit more SC/ST employees in these 
groups, as there has been no recruitment in these 
groups, from December, 1977 onwards because 
of the dispute between the SCI Management and 
the SCI staff Union regarding the scales of pay 
to be made applicable to the new entrants as per 
the Government's instructions as the matter is 
presently subjudice before an industrial tribunal 
It has been stated that the existing backlog in 
these groups is expected to be wiped out 3S soon 
as fresh recruitment takes place. TOe Committee 
need hardly stress that for the efficient func-
tioning of any organisation cordial relations 
between the management and its employees are 
of most importance. Government s'Tiould have 
tried to settle this matter by mutual dialogue 
rather than allowing it to be taken to a Tribu-
nal. 

28 4.25 The Committee hope that the Government 
would endeavour for an early and amicable settle-
ment of the dispute between the management and 
SCI staff Union so that the interests of SCI 
ST candidates are not jeopardised further as far 
as recruitment to Groups 'C' and 'D' posts is COll-

cerned. 

29 

i , .... 

4.33 The Committee note that the Shipping Cor-
poration of India sends its employees for training 
abroad. When the Committee pointed out 
during evidence that during the period 1982 to 

. 19M, 17 employees were sent abroad for traln1ng 
but none of them belonged to Scheduled Castel 
Scheduled Tribe, the representative of the Cor-

. ...... poration stated that the persons who were sent 
for training abroad were senior technical officers 
and they were sent for some-specialised training. 
He further informed that in Shipping Corpora-
tion of India only two senior SClST persons are 
available who would be sent for such training 
ill future. 

-------_. --------



93 
----------.. _----_. -_._-_ .. _------
1 2 3 .-------- ._-_ .... _----------~ ... -~ 

The Committee hope that in keeping with the 
prC''nise made during evidence and to inatil 
coniidence among SC/ST staff, deserving SCIST 
employees of the Corporation will be sent for 
training abroad from time to time. 

3~ 4.38 The Committee regret to note that out of 124 
apprentices selected by the SCI for tralning 
during the period from 1-1-1983 to 1-1-1985 only 
7 belong to Scheduled Castes and Scheduled 
Tribes. It has been stated that the policy of the 
Corporation regarding absorption of trained ap-
prentices in the services of the Corporation is 
the same as per the Government policy and ac-
cordingly 50 per cent of vacancies will be reserv-
ed for the successful trained apprentices as and 
when recruitment is made. The Committee 
need hardly stress that unless a very large num-

_ her of Scheduled Castes and Scheduled Tribes 
are taken as apprentices and sublequently ab-
sorbed in the services of the Corporation, the 
backlog cannot be expected to be cleared in the 
Dear future. The Committee, therefore, luggest 
that larger number of Scheduled Castes and 
Scheduled Tribes should be selected as appren-
tices with a view to clearing the backlog in the 
services of the Shipping Corporation of Indla. 
The Committee recommend that the scheme of 
apprenticeship training should not be shelved in 
view of intake of staff from Moghal Lines which 
is beiDg merged with SCI. 

31 4.39 The Committee also feel unhappy that due to 
an industrial dispute hanging fire since long the 
trained apprentices including those belonstn& to 
Scheduled Caste and Scheduled Tribe 'tOuld not 
be absorbed in the services 01 Shipping Corpora-
tion of India. Such trained apprentices should 
be considered for absorption in Shipping Cor-
poration of India as soon as the dispute is resolv-
ed and fresh recruitment .. to be' made. 

--------. -----------------------------------
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The Committee are happy to note that the 
Shipping Corporation of India started maintain-
ing Complaint Register to register the com-
plaints/grievances of Scheduled CastelSchedul. 
ed Tribe employees of the Corporation from 
September, 1984 as per instructions given by 
Study Group of the Committee during their visit 
to the Corporation on 28th September, 1984. Re-
garding redressal of grievances it has been .tat-
ed that all employees of the Corporation includ-
ing the Scheduled Caste/Scheduled Tribe emp-
loyees are treated at par and the grievances of 
all employees are attended to promptly by the 
concerned officers. 

The Committee suggest that the complaint 
register for registering complaints/grievances 01 
Scheduled Castel Scheduled Tribe employeeft 
should be checked at regular intervals by the 
IJaison Oft\cer incharge of Scheduled Castel 
Scheduled Tribe Cell 10 a8 to ensure that all 
QOmplaints/reprelentattolll received from the 
Scheduled CastelScheduled Tribe employees are 
dllposed of promptly and judiciously. 

-.---._--------------_._--------
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